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INTRODUCfION 

I, the Chairman of the Estimates Committee baving been authorised by 
the Committee, present this Rcport of the Estimates Committee on action 
taken hy Governmcnt on the recommendations contained in the Sixty-first 
Report of Estimates Committee (Fifth Lok Sabha) on the Ministry of 
Commerce (Dr:partment ~lf Internal Trade)-Civil Supplies Organisation. 

2. The Sixty-fIrst Report was presented to Lok Sabha on the 29-3-1974. 
-Government furnished tbeir replies indicating action taken Or proposed to 
be taken on the recommendations contained in that Report on the 15th 
January, 1975. The replies were examined by Study Group 'F of Estimatcll 
Committee (1974-75) at tbeir sitting held on 28th February, 1975. 

3. The draft Report was ndopted by the Estimates Committee (1974-1$) 
en the 25th February, 1975. 

4. The Report bas been divided into tbe foDowing Chapten 

I-Report 

II-Recommendations which have bee~ accepted by Government. 

III-Recommendations which the Committee do not desire to pursue 
in view of the Government's replies. 

IV-Rt'cornmendntiom in respect of which repJies of Government 
have not been accept:d by the Committee. 

V-Recommendations in respect of which final replies of Govern-
ment nre ~ti1l awaited. 

5. An analysis of the action taken by Government on the recommenda-
tions contained in the Sixty-first Report of the Estimates Committee 
(Fifth I.ok Sabha) is J!iven in Appendix. It v'ould be observed therefrom 
that out of the 83 recomm-:ndations made ;" the Report 61 i.e., 73 pet' 
Cle11t have been accepted by the Government; the Committee do not desire to 
pursue J 4 recommendations i.e., 17 per cent in view of Government's 
replies; tbe replies of the Gov('rnment to 4 re~mmeDdBtioDIJ I.e., 5 per 



, (~ii) 

cent, have DOt been accepted by the Committee; aDd in respect of 4 
"commendatioDS, i.e .• S per cent, final replies of Government arc still 
awaited. 

NEW DELIII-llOOOl; 

Marcil 12, 1975. 
Phalguna 21, 18% ·(Saka). R. K. SINHA, 

Chairman, 
Estimates Committf.'c. 



CIIAPTER I 

REPORT 

As.ff',Ument of D~mand /or F"oc!grains 

Recommendatlob (8. No.2, Para No. 2.6) 

In paragraph 2.6 of their 615t Report (Fifth Lok Sabha) on the Civil' 
Supplies Organisation (hereinafter referred to as Original R,eport), the 
Estimates Committee had obsl.:'rvcd that the requirement of foodgrains i~ 

the COUlltry are being determined in an arbitrary manner from scason~' 
season on the basis of reports from slates regarding availability of food--
grains which according to Go\'crnmcnt thcmsdve!:, are neither available in 
time nor are vcry reliable and hnd strongly rccamml'l}(kd that the C~'ntrnr 
Ouwrnment ~hould, without any further delay, devise suitable O1cthodr)logy 
for :l';sessing evcry year the overall demand of fr.ndrrn!ns in the country 
on the basis of thl.! minimum consumption reqturcment, so tl1:1~ th~ total 
avuuability of foodgrains COlild be plann':-d in a more systematic lllanner. 

2. In their reply furnished to' th\! Estimates Committee in J;mu:uy, 
1975, the .:r ... finistry (If Industry and Civil Supplies (Department of Civi1 
Supplics nnd CI)opcration) have stated: 

"It muy be staled that since minimum consumption requIrements in 
terms (If IIutritional levels cnn be met by the consumption of 
not only ccc('als and pulses but also of other foodstuffs such 
3S sugar, fruits, vegetables, tuber crops like, tapioca, pot:ltoes 
and sweet potatoes, mcnl, fish and eggs. milk nnd milk products. 
etc., it is difficult to estimate the demand for foodgrains without 
comidcring the availability rf other hodf;tufk Since the per 
copita availability of other foodstuffs is not of the same level 
in different States, the dcrn!lnd for foodgrains for different 
States also cannot be tnken to b;:: equal. Further 
the consumption of foodgrains is also considerably influenced 
by the purchasing power of the people. Therefore, while the 
concept of the minimum consumption requirements representing 
a balanced nutritional level of diet has to be kept in view as an 
underlying objective of policy, the year to year estimates of 
requirements of foodgrains have to take into account the 
existing consumption levels and the pureha.o;ing power of the 
people. It is in this context tl'-f per capita availability of 
food!!rains in a norma) ,period (av('ra~ of three recent years) 
which represents !hI' ':tisting level Of COMUmptiOn.· i, taken 



al a basis for the estimation of demand. The increaso ill 
demand resulting from the phnned expected grOwth in come or 
purchasing power and ch'angcs in its distributioo and growth ill 
population is also taken into account while estimating overall 
demand, for human consumptioo." 

3. The Committee consider that the assessmellt of demand for 1000-
..,alas in the country which is necessary for need-based planning of pro-
dudion should be n13de \II;1.h reterence to the minimum coo!um.plioll 
requirements. 1be Committee reiterate their earlier recommendation ad 
.... dud the exisUna methods of assessment of overaU demaud for food-
.... ia5 in the COmllr) .-hou'd be h:pt under coutaut review so u to evolve 
a most luitable machanlslR tor the projection of demand on a r~~,Iif,t1c 

basil. .. ,.' 'iii 

Distribution of Foodgralns 

RecoDUDeDdatloD (81. No. 16, Para No. Z. 75) 

4. In paragrarh 2.75 <.or tl:e Original Report, the Estimates Committe. 
had recommended that jn orel;'l' tc avoid any criHcism of the distribution 
of available stocks of foodgrains as between different States inter-se being 
arbitrary, (j 0 \'I. rmm nl !::hould evolve certain definite criteria for examin-
iIlg the demand from States and for making allotments, say, the assessed 
requirement 01 lllC S::lt('~ in telms of populati.1n covered by the public 
(1istribution system, rro(Ju:'lj(.n of foodgrains with'n the States, th>! stocks 
with the State (jo\u.,mcllt and the Central Govl!rnmcnt stock ro~iti()n. 
the prices obtaining in the open market, etc. The Committee also desired 
that GoverfllJl~ni ~lh1 .. ld t:voI,,' the criteria in 'he light of e:w.:prfl~nce 
ralhere,' over the ) ('a~<1 (!leI in consultation with State Governmcnt~ ano 
that a copy "r Ih~' c;'i~:!~ in ~hould be laid on the Table of HOllses of Par-
liament and wid~ly pu1)lid:'.cd to obviate any mhunderstanding up.! gain 
public o;upporl. 

S. In T'!l'ly Iu the rt'commenc2tion, the \.finistry of Indust,·v nnd 
Civil Supplies, bnvl", ",hill- nct;ng the recommzndation, irldic:tted tll~ 
existing factors which nre takt'n into account in assessing the relative 
Deeds or lht' Stale, 811U the TJ"ic.fl Territories, namely: 

(i) Central GovCII"m~!lt ~tock position. 

(Ii) Tbt' eslimal€'s cr (kmat.d received tr..)m the State Gove~nment. 

(iii) S~asonal condifions. 

(iv) Ac;scssmt'llt ,:>f crop ... 



a 
(v) Availability oC "fl'Ck.<. in the States a!1d the prevailing mnrkct 

('ouditions, 
(vi) The prices (~btainiflg in the open mar'<t:t. 

(vii) The level (If rlW11 ~butjon and the Jctual o1Itake again~t tho 
a!locatim~, trace h~ tltc Centre in the past. 

6. '1l1e Committee do Iwl (oll\ider the reply of the Go\'erJJRlcnt III he 
uUsfactory as 'hl' lactors wllieh arc at present t:'.lken into accoulit ! • 
.-slog the relative reals of the States lor Ioodgrains were already 
known to tbem. The COllun;Ut't' reiterate their t:IlI'lier recommend..'ltic~ 
Ilnd desire lhat (iovf.'l'IIment should re-consider the various suggcilliC)nli 
",ade in the U"',lrlllucnclafiol1, that 1., evolving definite criteria for C"lll11i~· 
... the demands from the States In c:onsul1ation with the State Govera-
...... , laying them on the Table 01 Boules 01 Parliament and ah'Iaa ..... 
wide puhUcily to cvoid :lI\y mj~understaocUag and pia public support. 

Assessment of Demond for Sugar 

Reco .... endation (SL No. ZO, Para No. 3.4) 

7. In paragraph 3.4 of the Original Report, the Committee had 
IJh~crv"ll that at frt !,ent no sYfolcmatic method was being followed fM 
assessing the nqLliremcnts of sugar for the country. They had reconJ-
.Tlcnd;:d that a !-uitabJe method tor assessing the requirements of ~ugar 
in the country, not clIly for consumpHon in the urban and rural areal but 
al:.o for (:xport, ! ·11()uld h~' intJ(·duced so as to facilitate meaningful plnnn-
inel (OJ making the fl4Ul~111: quautity of sugar available to the consumerli 
alld :lIse (OJ e:l:J1orts. 

8. Tn reply. GOVl'rnmr.nt have noted the ob';ervation!l of th..: Com-
noitH'e and Ha:t'd 1l1al UnTil thr. production of SU~:'lC in the country picks 
/Jp suliicicntly to f'Jlnble lcmovnl of controts on ~ugar, the Gowrnment 
fe~J that the rn.:~.I-od frr II~! cssing the reqlJirem'~!lts already adopted by 
tr.em is the be~t iT! II.e ('Jrt'mnstance'l prevailing, ' 

9. The (:'.lInmitfec ('1U1!o.itlcr that the pre"lC!Jlt rotate of produdton or 
sugor 8m! ('onh 01 thef"UIi should not deter the l;overnment from as'le~,­
in~ th rit'm::md tor f!:n1 cmnnuuJity In a realistic ml'nnrr. Th~V. fher,.. 
fore, reiterate thltt Govemmcnt should evolve a suitable method for 
oS!lessin~ fhe dCIDun<1 of su~af in the country ~ fl~ to facilitate mean inK-
lui planning. 01 production 01 the commodity. 

Targets fnr crrClfion of indll.~tr;a/ capacity amI Production of Suga, 

Recommendation <S1, No. ZI, Para No. 3.13) 

10. In paragraph 3.13 of the Original Report, the Committee bIG 
htur alia recommended that year-wise targets foe licensed capacity. 



l"1tnlletl capacity COlt rroduction in respect of I'ugar, industry mIght be-
laid down, as was hems uone iu the case of other ind'ustries, and desired 
t~lat Government f,houlcl rnsure that these targets were actually fulfilled. 

11. In leply, Govetnm~nt have stated that tho! Fifth Plan target of. 
licensing ur to 70 1ukh tonnt'S capacity has already been almost c()verea, 
in the context of Ihe large numbel of licence flpplicaticms received lD 
1973-74 and that, in vic\\- of the fact that the policy of the Government 
h tll dispose ()f the q'p!icator:s within a period of 90 days as br ill> 
possible, there is hardly any scope at this stage for fixing year-wise tar-
s~ts as pm?oS( .. u by tho C"nml.,ittee, Another difficulty pointed out by 
(jov~rnment h th<lt the ,'(lst o! sc.tting up a new sugar f"ctory of 1.250 
tonnes capacity ihas risen steadily. Consequently, the Ministry of Agricul. 
ture is stated to have set up a Committee to .examine the position aml 
mnke recommcnd3tiom 10r rendering the new units t.~c()n(";mk[)ny vbble. 
This Committee has, it j- !'.ia1l'd, submitted its • t.port wl'. ich is \lIicl{"r 
e.,(llnllnation i.-[ th(' (iClwrnmcni. 

12. The (~ommiUee ~lre .mallle to appreciate 'hat tllt're is no RC.·o~~ for 
fixin~ year· wise ':Ir~cls rllr li'·/.'lIscd car~ity, installed clll;adfy :lOd 11m. 
ductioD in respect ()II sugar industry. 1bc Committee consider Chat laying 
dUWll of ~·'!l1r·" he hWj!cCs I~nd hlstitllf.ing an effective macbillery ll!lr1 pw-
eedurcs to Iou'p :1 "'I,(eb On imvl'!mentation of Jicel1<;es isslled arc me;)Slirc~ 
01 self.disciplincwhich sh01l1d be followed by the Ministry of Agriculture 
as Is being done by other Ministries in respect of Industries de~, with 
by them •. Tllc Cmmnif(('c, then'forc, reitcrale (lI!lt file Ministry of A~ri­
c~,lture ~.hollJd b'~' do,,"n ~·ulr.wi~c ta~ets for creal!on of Itccn!'o:c(l cnplleity 
ancl instant~d c,ll>:ltily nnd h" p:"oduction o[ sU~llr durin~ the Fifth Plaa 
pniod and keep cO)Jc;hmf watch to ensure tbe :lcbievement of target!'. 

Distributio/J (1/ Sugar 

(Rccr.cnm-:mll1,i(lIlS (SJ. ~os. 27 & 28, Pitr"'~ 3.54 and 3.55) 

1;\. In parilgraph .~ &,4 cf the Original RCPlH1, the Committ~e had 
Qbscrvcu that w.:ightat!~' f.!ivl?n to pa'St consumption while allotting bJ.sic 
q'lOtas of f:ugar W Ihe. Sla'cs had no rational blSis. They had n~com· 
mended that Govcrnmort mil.!1lt set up an Advis.)ry Board conl'li<;ting C't 
representatives of Ih~' ~la!l'~ fer evolving a rational and scientific critcricn 
fa: fixing tllC hasj~ quota l'lf levy sUl!ar for each Slate which took jnto 
account iurer alia the population of the State. the rising income in rural 
a.·e'.:!!, th~' pattern nf clltrenl cC)I1!:umption etc. Tn paragarph 3.5~ of 1h. 
Original Report. the Committee noted that tbere were wide differences 
in the per capita availability of levy sup:~l' as between different State. ' 
ranging between 1 K(! ~T"d 22(1 grams per month, and reCommended tb:J' 

,these differences r.hould be reduced to the minimum. 
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14. Replying '.0 the u.~ ommendation contailled in paragraph 3.54. 
Covernment have, while lIotmg the observations of the Cc,mmiUee, litated 
t."at they teel thaI an :sdviwry board consisting of representatives or !he 
S~atcs. as [:uggestcd b) th: Estimr.tes Committee, may not be able to 
clJme to any useful cl)nclu~ion'S as each State will press its own ~as~ {Clr 
higber allotments regardless of other relevant and balancing cOD'Sidera-
tions. It is further Haled that the Government cnn, however, consider 
what the best W(IY of (voh'ing a rational and scic'1tific criterion fOi fixing 
the basic quotas of levy sugar for the different States could be and tako 
necessary action ll~ c.u-Iy ~·s p<1S!>ible. In regard to the recommendatiun 
contained in pararrarh 355, it 11ao; been stated that it will be kept in view 
while taking action as propmt:d in reply to the previous recommendation. 

15. The ComrniUce urge that Govemment should ""olve B rational. 
sclentinc und tquitable ct iteria (or fixing lNWc fluotas of levy sngar fur 
·tlle diJ[ermt States expeditiously and ensure that there are DO wide 
differences iD the per capita avaiiabiUty or levy sugar In dillerent States 
They desire tJult action taken in the matter may be intimated to the Com-
mittee :at an early dafc. 

16. The Committee would like to emphasize that 'hey attach fhe 
~rcafc50t import:mre to the imp'(;mentation of the reconlmendation~ IIC-
ceptc!1 hy Government. They w'ould, therefore, urge that Governmrnt 
.bould keep a c1mic watch so as (0 en~urc expeditious implementatioa 
Of the recommendations accepted by them. In cases where it is not 
possible to Implement any accepted recommendrJons in letter BDd spirit 
'o.r any reason, the matter should be reported to tbe Committee in ti .... 
1tiih reuson. fOI aon implementation. 

17. De Committee also desire tblt ftnal rep!les to the relevant recoa.-
mcad"tions included in C;bllpfer!l II, PI and V dUly be commuaicated t. 
eae. apedltioaIIy. 



CHAPTER U 

RECOMMENDA TlONS WHICH HAVE BEEN ACCEPTED BY 
GOVERNMENT 

Recommendat.on (SI. No.1, Para No. 1.11) 

The Committee (c:gret thltt the various propo.,als for amendments to 
the Essential C(.mmcllities Act, made with a view to make the .. httlt;: a 
foci proof deterrent iOl (u.'lfcrupulous elements, are being examined by 
Government in a leisurely manner. This is evident f.rom th~ h:t that 
between June, 1973 :lnd February, 1974 when information on the subject 
was made !'vailab1, to the Committee, none of the proposals had tak~n 
a concr:te and final shape. In the context of large scale unfair trade 
practices and patent as well as latent violation of various regulatory 
order issueJ lll\d~r tI,e ACI, tI,e Committee need hardly underline tho 
inlportanee of bringing before Parliament witho!.)t delay, a compr~llcIlsive 
amending legisl::l.tion [(' O\-crcom~ the difficulties being experienced in the 
administratio'j of the Essential CommoditiC'S Act. 

Reply of GovernmeDt 

In order to make the penoal provisions under the Essential Commodities 
Act, ] 955 more ~trjllgent lind to make their implementatlon more effec· 
tive, the Act has been amended, vide Essential Commodities (Amend· 
roent) Act, 1974 (Act No. 31) of 1974) which has come into force with 
effect from 29th Augu!-t, 1974. 

[Ministry of Industry and Civil Supplies (Department of Civil Supplies 
and Cooperation) O.M. No. 9(18)j74-CSI dated 15·1-1975.] 

Recommendation (SL No.5, Para 2.13) 

As regardf the Um.:rg('ncy Agricultural Prodnction Programme, Gov-
c"limcnt have themsclws ad!J1illed that it was Dot able to make any :1otahlo 
contributior. towards iJII:rea!>{d production. The Committee wouid liko 
Government to C'ritically l'valuate the experience of Emergency Agricul-
tllT·a) Production PW!)I"l1I11n1e anci work out in .ldvance well thou~ht out 
schemes in consulta~ion with State Govemmcnts which would make for 
c,calion of durabic I"set .. rind would result in achieving targetted produe--
tion in a short period to relieve the shortages . 

• 



The Emergency AgricultulUl Production Programme which was und~ 
taken during 1972-73 to nu:ct the situation creat(!d by w:ought during Ih. 
k'tarif season of the year, was blscd primarily on minor irrigation. Spe..:ial 
,'tocations ot financial f'~sjstance were made to State Governments to 
euabJe them to take up qUl~k·maturiDg minor irrigation programmes ~o 
... to irrigate the rahi and slInlmer crops of 1972-73. The total financial 
BSsistan:e releas::d to State Governments for minor irrigation schemel 
u.ldl·r this programme amountcc! to Rs. 148 cnres. Besides, a "ura fJf 

Rs. 100 crore!! wa~ rt"lea~C'd t(' State Governments as short-t~rm Joan frr 
purchase and cJstnhut!on of rogricultural input like seeds, fertilisers and 
pesticides. The schemes implemented under the programme included 
er.ergisation (., tub~wf;II~!pump!«!t!!, lift irrigation projects on rivers, tunk'!, 
canals, perennial streams etc. construction of State-owned tubewells, 
4J}~ollow tubewelf~, supply of pllmpsets to farmer'l, f"xtension and iml'rm,c-
ment of canats and dbtribntories in the command of major and medhlm 
irrigation pr"ject!', besides cth~e types of woeks capable of yieldinJ 
immediate benefits. 

During the ~hort rcried (I' it's implementntion, the EAPP resulted in 
aLation of additional inir-atie,n potential through. the fol!owing m·nor 
irrigation work! u'pC'rted to llave been complet!d in the various Stat!1 
with the fund~ mad~ n\'aitable under the programme: 

Scheme Acf.,icvl"ment 
(lakh Nos.) 

---------,--------------------
Bnergiution oftubew~Us'pwnpsets . I'S9 
Lift irrigation 0·S2 

Pumpsets 0·43 ... ,. '. Construccion of Stale tubeWells 0·02 , ... 
Conc:trucio'l of s'lallow tubewells 0"67 ~,. 

As rega[d~ p.(·ductioll, thc initial plan was 10 compensate for tilo 
a~I.'iehend(;(1 tosf uf 15 miJ1:on tonnes .. of foodi~ains during the l~harir 
S"::llion, due "to rlrcmpht. Thc achievement of this target was depen(li!nt 
Oil several lactor~, mch as favourable weather .iuring the remainin~ pltrt 
c~ the season, availability of electric power for operating the lift im!!",-
tkm fucilitic' (rented, availability of water in the reservoirs and tat.!::s 
fC'r beinl! reteao;ed 1(1 c8nah llnci field channels for irrigation, and a:Jt"quate 
water level in the dug walls and tubewell. sunk, availability 01. fertilised. 



.' for d.erivin& maximum benefit from irrigation; wherever it was possible, 
freedom from pests lind diEe:t~es etc., Maximum efforts were made from 
t'1/: time the scheme was started in Aug.-Sep., 72 to save the stlnding 
khanf crops, wherever possible, by such emergency measures, and to 
increase the prodll~lio,11 of rabi crops. The kharif production turned out 
to be oIlly 5.S mi11~r tCI1IH.'S less than in the previous year, as again .. : 
tlte initially l'care..! lolts of 15 mi1lion tonnes. Dllring the rabi season, Iho 
weather con:inue ! t(1 be unfavourable. The output of wheat was advem'ly 
affected l~y hot winds ill !,nmc p::rts of the Northern India during Feb.-
Mar., 1973 and the oc-=urrl'nce of the rust dise:l~e. There was shol'ta~e 
of fertili~~r·., the reH!v(·irs anfi tanks were dry, the water level;n th~ 
·dugwells and tubewells continued to be low because of the unprecedente(l 
unbroken drought. and there was shortage at electric power, partly 
bl"cause the reservoirs feeding the: hydel generating stations were dry. 

The leview of the EAPP by the Ministry has shown that the millor 
irrigation programmes t:lken up UIlder the programme did add to the 
irrigation potential d the country and thereby facilitated the use of agri-
cultural inputs. It hns a',-o revealed that but for the additional irrigatton 
f Jcitities crentcd under tht EAPP, the extent of decline in food product ion 
·during the rabi/summer se1son would have been still greater. and, second .. 
ly, the infl'iI'Structurc tuilt with this investment has proved very u:;eful 
tht"renftel durill~ the CH.p sra!>onlli of 1973-74 and will continue to benefil 
agriculture in the coming ~car'l ao; welt. 

The Government have t::tktt'l note of the ,-ecommendntion made by 
the Committee 'Snd would keep it in view white undertaking any sucb 
programme in fulun'. It m:ly bt" added that the Agricultural Production 
Programmes, includin~ mi.nor irrigation programmes, for 197-3-74 :\rid 
1974-75 were formulated and finalised in consultation with tho State 
Governments. -

{Minlstry of Industry and Civil Supplies (Department of Civil Supplies 
and Cooperation) O.M. No. 9(18)/74-CSI dated 15-1-197'.] 

Recomm.eD_UOD: (8. No. ,. Para 2.45) 

The Committee note that at present the cost of production data in 
TeSpect of toodgrains is not sufficiently comprehensive as it does not reflect 
the higher cost of production is difficult and inaccessible are&! ~.g. Madh,.. 
Pradesh, Orissa etc. They recommend that the cost of production of 
principal crop .hould be. studied systematically in typical areas and a com-
pounded cost of productiOn should be worked out so u to 'Present a 
reaUatic pictute. . 



I'll thJa coatcxt, it may be mentioned that a comprebensive scbemo 
for studyinl the c.ost of cultivation of principal crops has been launched 
on the recommendations of the Standing Technical Committee on Indices 
of Input Colts for the collection of data on costs of cultivation/production 
of tho agricutlural commodities on a comprehe'llsive and .continuing b:t. .. Is. 
60 far, sanctions have been issued for the implementation of the schemo 
in 17 state. including MadhYa Pradesh aDd Orissa. Field work com-
menced at varying points of time in 1970-71 in four states including 
Madhya Pradesh and subsequently in 12 other states including Ori'isa. 
In Jammu & Kashmir, the field work is expected to be taken up in the near 
futuro. A special study on the cost of productiOC1 of VFC Tobacco will 
also be taken in Andbra Pradesh shortly. 

The implementation of the scheme in different States bas been entrusted 
to Agricultural Universities except in (a) Gujarat, Himachal Pradesh and 
Kerala, where the implementation h3s be.en entrusted to the S3rdar Patel 
University, Vallabh Vidyanagar. Himachal Pradesh University, Simla and 
Keral .. University, Trivandrum respectively, and (b) in the States of 
Jammu & Kashmir where tbe scbeme is to be implemented by the Direc-
totrate, of Evaluation and Statistics, Government of J. & K. The Special 
Study on V.F.C. tobacco has been entrusted to the Directorate of Tobacco 
Development, Madras (The names of the various imrl~mentinl! ngencies 
and the crops taken up for study in the different states duljing 1970-71 to 
1973-74 and the programme of work during the 1974-75 agricultural ,.ear 
are given in Annex I.) 

Under the Com'p'rehensive scheme, studies on cost of cultivation of 
different principal crops are t"ken up bv rotation; in each region, a 
detailed survc.v is carried out in respect of the selected principal ero!",s for 
a periol of one year followed by survey of a sub-sample <ahout 25 per cent 
of the main sample) in the following few years. Thougb, for a particular 
year, the sample for tbe study is selected with reference to the selected 
\)rincipal crops, data are collected for all the crops grown on the sampJe 
boldings. 

The design of the study is a tluce stage strntificd random samplins 
design, with tehsil as the primary sampling unit, a cluster of three vi1!llges 
as t.be secondary unit and' an operational holding within the cluster as 
he third and ultima~e ~ta.ge sampling unit. For the purpose of the study, 

state is demarcated into a number of homogenous zones taking into 
:punt the cropping pattern, irrigation, rainfall, soil tap.::s etc. Frll~ 
~ zone, a certain allotted number of teh~ils are selected with probabl-

,', 9J proportional to the area UIIder the 'p'rincipal cr~p taken. up for Sh~C!:. 
!! each select.ed tehsil after selecting one village WIth varYIng probabib.y 

3653 LS-2 
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as in the selectton of tehsits, a cluster of three villages is fanned IS second 
&tage unit. In each cluster a list of operational holdings growing tho 
princip.il crop is prepared in an ascending ord~r of their size ood, after 
Itratifying them into 5 size ctsses. in such a manner that the total 
operated areas falling in the different size classes are approximatel, 
equal, two holdings arc randomly selected from each size class. In t-:dcJi.. 
tion, two progrcssive farmers 'arc also sd::cted at random if possible other--
wisC'. 'p'urposively, for collection of data on newly developing techoolojies. 
The difTerent stages of selection of sample arc given in Annex ll. 

Cost accounting me'hod has been adopted for the study which me_ 
that the· data are collected by whole time field-men residing in the villages 
selected for enquiry on the basis of day to day observations and contact 
with selectcd cultivators as various agricultural operations take place. 
The work of the. fieldmcn is supervised by supervisors and the entire field 
work in a patticubr state is supervised by a field officer under the overall 
guid!lnce of the officer-in-charge who is a senior officer of the institution 
implementing the scheme at the State level. 

The cost cO'l'Icepts emp10yed in the studies under tbe Comprebensive 
acherne for studying the cost of cultivation of principal crops are as 
foUows:-

Costs A- (i) Value of hire:! human labour. 

(iii Value: ofl-ired bullock labour. 

(iii) Value of owned bullock labour • 

. (iv) Hired machinery charges. 

(v) Value of owned machine labour. 

(vi) Value of aced (both farm produced &: purchascd). 

(vii) Value ofinseclicidcs and p::sticides. 

(viii) Value of m1nure (owned and parchased). 

(ile) Value of f<.lrtilisers. 

(JC) D!preciation on implem~nts and farm buiHinp. 

(lei) Irrigation charges. 

(JCii) Land revenue. ccsses and other taxes. 

(:ciii) Interest on working capital. 

(xiv) Misdlaneous exp::nses (artisans, etc.). 

Costa A- ~.Cost A-I + rent paid for leased in land. 
\. . 
\" 

Coat B- ".Cost A-,+imputed !'rntal value of owned land + Impated iDterest I 
. owned fixed capital (exc1Ydins land). 
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Cost C - Cost B + imputed value of family labour. 

T:,: inlivi:1ull co~t iteml included in total cost. that is Cost C, can also be grouped 
luto op!rational and fixed costs as under: . 

Oplrf#io1llll MU - Value of family labour+ value of hired human labour40\'alue of hired 
anj o\Y;td b.lllock labf1ur·i vahle of hired lind owned machine labour + 
Vahl! of sed·~ (farm grown and p~rcha~d)+value or manure and 
f!t,ilii~ri-v.llu: of ill';c-cticidcs anc! pe~lic;idesi irrigatinn chargcs+ 
i,nter::lt on w.)rking capital+miscc:l1aneous expeuscs (artisans etc.) 

Fixed cosra.-Cost C~perational costs. 

It will thus be seen that. all the operation'31 and fixed cost items are 
included in the concept of total cost. Imputed costs of owned resources 
are included in total cost just as expenses incurred on other items. 

It may be mentio~ed that a Central analytical unit has been set up fn 
the Directorate of Economics nnd Statistics, Ministry of Agriculture to 
cooordinate and supeIVise the ficld work being done by the various implc-
menting agencies to process and analyse the cost data collected and com-
piled by them and to 'preparc reports on cost of production of principal 
crops in the different States. AnlJlysis has so far been completed in 
respect of cost of production of 'wheat in Haryana,: and Punjab durin8 
1970-71 and 1971-72, in Punjab in 1972-73 and in Uttar Pradesh dllring 
1971-72, Bajra in Rajasth'3n during 1970-71 and paddy in Andhra Pradesb 
in 1971-72. Analysis of the cost of production of jowar in 1971-72 in 
Maharashtra has been completed and the report thereon is under prepara-
tion. AnalYsis of the data on Cgst of production of paddy in Orissa during 
1971-72 and 1972-73 is 'at an advanced stnge and will be completed 
shortly. The analy!;is of the cost of production of paddy in respect or 
selected holdings in Punjab during the 1971-72 and 1972-73 crop seasons 
ha!; also been completed and the note prepared thereon sent to the State 
Government and the Punj~.b Agricultural University for their information 
and appreci-ation the processing of the data received from the other 
States is currently in progress. 

As regards Madhya Pradesh, holdlogwise complied data on the cost of 
production of wheat during the 1970-71 se~son sent by the Jawaharlal 
Nehru Krishi Visvavidyalaya, Jabalpur, have been scrutinised. Inconsis-
tencies and discrepancies no:iced therein are being ironed out in consul-
tation with the implementing agency. 

It may be added that after the Reports on cost of lp'rodnctinn of 
prracipal crops in the different states are finalised and approved, they arc 
sent to the Agricultural Prices Commission for their use, while recom-
mending price policy for the crops concemed. They are also kept in vieW 
by the Government while taking policy decisions. 
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AmIh: D (reJada& to para 2AS) 

Stages in the selection of ,ampk for ItUil7J 

1. State .. 

2. Z01le.-Each homogenous zone consists of a Dumber of districts--
demarcation of State into zones is done taking into account the croppiog 
pUttern, irrigation, rainfall, soil types, etc. 

3. Tehsil.-Number of tehsile in the State already decided with • viDIr 
to getting estimates with reasonable precision. 

Each zone will have a number of tehsils dependin, on the percentage 
of area under the princi'p'al crop selected for study in that zone to toud 
area under the crop in the State. . 

The tehsils ,;elected with probability proportional to the area under tho 
principal crop-this means that a tehsil with larger area under the crop 
has greater chance of being selected and, one with smaller area under tho 
crop has less chance of being selected. 

4. Vi11agl! & cluster.-In each selected tehsil, one village is selected 
with probability proportional to area under the principal crop. Around 
this village. two more villages are selected to· make a. cluster of 3 villuges. 

S. Operational hoidings.-All the holdings in a cluster of 3 villages· 
are listed in ascending order of their size. Then these are divided into 
5 size groups in such 8 way that each group has.· 20 per cent of tho total 
cultivated area in the three Villages. Then from each size group, 2 hold-
Ing are selected at random. Thus, in all, 10 holdings from a cluster ur 3 
Yillages are selected. In addition, two progressive fanners are nlso 
leIecled at random, if possible, otherwise. purposively, for co1lec:tion of 
data on newbr develop'ing technologies. 

(Ministry of I!ldu~ry and Civil Suppliel Deptt. of Civil 9applill ad 
CoopeQtion O.M. No. 9(18)/74-CS1 dated lS-1-197S). 
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RecommeadatiOil (Serial No. 7( ,.. a.46). 

. Tho Commi!tee note the annOU'llcement made by the Minister ot 
4griculture in the Lok Sabha on the 28th March, 1974 of the revised 
policy lor procurement and pricing of wheat for the 1974-75 seasoo. 
Food being the basic human necessity, it is of utmost importance that this 
essential commodity is eaSily available to the common man, particularly 
.the weaker sections of society, at reasonable prices. The committeo 
would therefore like to em'p'hasise that whatever policy the Government 
decido to follow it shoUld be sincerely implemented by all concerned. 
The new policy envisages an important role .for the trader in the distribu-
tion of food. The. Committee horye that the farmer, the tr; d~r and the 
public SCrv2Dt would imbibe a national ou~look and extend their full co-
operation in maki'ng the new policY a success and prevent the arising of a 
lituation where the common m:m is engulfed in the spiral of rising pr~ces. 
A.t the same time, the Committee would like. Government to devise strict 
measures of control and regulation in respect of private trade in whent, 
mcluding a ceiling on prices aond to take stringent measures a~ajnst prOoo 
fiteers, boarders and other anti-social elements so that the public docs not 
suffer, by ame.ncUng the existing law, j.f necessary. 

Reply of Government 
M(A) made a statement in Parliament on 28-3-74. on the new wheat 

policy (COpy enclosed). Necessary instructions 'were issued to the State 
Governments for implementation of the new wheat policy which cam" 
~to force w.e.f. ht A,prit, 1974. The State Governments were inter­
~/ia advised to en~ure the inv('lvement of all those concerned with tho 
procurement operations and to activise and strengthen the enforcement 
machinerY "and to exercise strict vigilance over un-licensed dealers, tfa»-
uctions outside the market, smuggling ctc. A high level committee under 
the Chairmanship of Union Minister of Sta.te for Agriculture was also 
constituted for I:oordinating and reviewing the implementation of the new 
Rabi proc~rement scheme. This Committee bad 5 meetings at which 
the progress of implementation of the scheme was revieWed Bnd necessar, 
action was taken wbere required. 

With a view to check the rise in prices of wheat in the suJ'p1us Stntel, 
tile Government of India promulgated on 5th June~ 1974 the wheat (Price 
ContrOl order) 1974 fixing Rs. 1 SO per qtl. as the maximum price 01 
wheat for inter-district transactions in the surplus States of Puniab, 
Harym8, Madhya Pradsh, Rajasthao and Uttar PradeSh nd the Union 
Territory of Chandigarh. Subsequently, it wa~ decided that the maxi .. 
100m wholesale and retail prices of wheat should be contro1Jed in tlv 
nrio1ll deficit States and accordingly, the deficit States were advf!ed .. 
• ue necessaf7 price control orders with the concurrence of the Central 
Ootll ... cnt. A statement indicating the maximum wholesalo ad .... 
I!Ibs at. wbelt fixed in tho various deficit States II attded. 
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The £sseontial Commodlties Act, 1955 was amended turther on 22 
June, 1974 by means of an ordinance. The penal provi&ions of the Act 
have b~en m~de more stringent. All offences relating to foodstuffs arc 
oow tnable summar.Jy. The maximum term of imprisonment prescribed 
in the Act has been increased from 5 to 7 years. A minimum term ot 
imprLonment has been prescribed for first and second/subsequent offences 
as three months tod s:x months respectively. The District Collectors havo 
b~cn emfowered to confiscate packages, coverings, receptacles, animals, 
vchicles, vessels e~c., in addi:ion to the essential commodities seized. 

Statement made by the Minister of Agriculture in the Lok Sabha on 
28-3-74 regarding the procurement and pricing policy 0/ wheat lor tM 
1974-75 season. 

In the. contex·t of the present ·food situ"tion the policy that should be 
acop:ed in r~gard to procurement and pricing of wheat has assumed 
considerable importance. Despite a good Kharif crop, the psychology of 
shortage prevailing in the co:.mtry has unfortunately encouraged ho'rding 
at all levels. The policy for 1974 in all as'p'ects was considered in the 
National Food Advisory Council, the Consultative Committee of Parlia-
ment and the Conference of Chief Ministers. 

2. After careful consideration, it has been decided to continue fho 
procurem'ot of wheat by the public agencies in all the States and, in addi-
tion, to r lIow wholesalers, both private and coo~erative societies, to 
operate under a svstem of licensing and control. The existing single State 
zones will be continued. There will be no restrictions on the movement 
Qf wtJeat within the States on trade a:count. 

3. In the surplus States of Punjab, Haryana, u.P., MadhYa Pradesh 
Rnd Raj mhan, 50% levy will be imposed on the foodgrain traders, 
including such cooperative societies on their daily purchases in the mandisl 
purchase centres to be given to Governm·ntat a fixed price of Rs. 1051- per 
quintal. After the levy obligation has been discharged, the traders includ-
ing su:h cooperative societies will be -permitted to sell the levy-free wheal 
Within the State or outside the State on the b~,sis d a permit. In the other 
wheat producing State Governments may undertake procurement by • 
graded levy en producers. 

4. In view of the need to improYe markc.t arrivals and maxim;~e ",,0-
curement of wheat (n-l to en~ourafe the ~TOwers to obnin a suffHently 
rc-nunera·tive price which will not onlv provide them with an incentive to 
~ ... ~.,..,~ nrnductiOTl but al~') b",j.,1! n"t s·n~b, It ""I~ h"~n dec:cil'cl to fi~ th~ 
Govetement purchlSe pri:e of wheat for the 1974-75 marketing sca$OD 
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.. Rs. to, ,- p:r quintal for all varieties of wheat. Coasequent upon tbo 
increase in the purcbase price, the Central issue price of wheal will bo 
revised to Rs. 125/- per quintal for aU varieties of wheal 

~. The poncy aims It giving the growers a good market price, imprm-
jd'g availability of wheat particularly in the deficit States at the same tim~ 
,discouraging hoarding at all levels aDd reducing wide variations in tho 
prices cf foodgrains in various parts of the country. It is also expected to 
Ct"eate conditions favourable for equitable distribution of foodgraiDS pro-
duced in (he country and to enable the public distrJbution sYstem to meet 
realOnable. requirements. 

6. The trade will operate under strict control and regulations Includ-
Ing a ceiling OIl prices and stringent measures against violations. For 
successful implementation of this policy, while opportunity has been pro-
vid~d to cooperative societies, non-officid committees will also be sel up 
al diJIerenl ll!vels. 

MAXIMUM WHOLESALE It: RETAIL PRICES 

SI. State/Uwoa Territory 
No. 

(t) (2) 

Maximt'm Max:mcm Da'~ (rem 
whol~.ale rerail which 
price price at prices are 
approwd whett efI'ccUYe 
by the approwd ty 
Govt. of th~ Govt. 
India of India 

0) (s> 

(b Ri. p:r q'Jintal) (in RI. p:r quintal) 

I ADdhra Pndcsh 170'00 177'08 

(at railhead atationl) 

173'00 110'00 

(at otller placea) 

165'00 1'70'00 

Cat railhead ItatioDI) 

175'00 180'00 

(at ~ places) 

J '70°00 I,,· 00 6-7-'H 
17. 00 110·00 16-7-.,.. 



I & 

,. Malurashtra· 

d Orl'M@ 

7 Tamil N.dll 

8 West Bengal 

9 Deihl 

18 

:5 4 

16S' 00 170'00 

(at thoe terminaJa 
~oints of nombay. 

oona, NalPur. 
Akola. Na~ik.SJ,ol .. 
pur and Kolhapur) 

1.70'00 180'00 

(at other place.) 

17°'00 1'71'00 

(at t~ importtlJl 
railhelld station) 

1'70'1)0 rio' 00 

170'00 1.78'00 

IS8'00 161'00 

, 
Z2-'·'4 

'»-1-14 

~ 

'·7-74 

24-6-74 

fiAt places other than the 7 terminal points the Di.trlc:t C'.ollec:tcr. win fix the maxIm ... 
prien. Powers for lhill purpaIC have been. dclc&au:d to them \Uldcr tile Eucntial CcIn-
iDoditic:a Act. 

@At places other than the railhsd statlenl the District C'cllect(!r~ ~ill fix the lJ'I,x1mt'" 
prices. Powers have been delegated to them under the Essu.tial Cur.a;ulitica Act {vr thl. 
purpose. 

N.B.- Intimation from the c.m~mment. cf Andhra Pradesh and Awm abt'ut the 
fixation of maximum prices ill awaitC'd.ln Ma".alll~htJI lhe n lI"in 1Jm ",J:cJc. 
.. Ie and retail prices have so far bC'C'n fixC'd only at the 7 terminll Points. It t, 
nOI known whC'ther at other points Ihe CoUrclers I Bve f.C1t lBUy hed lh Irlixf-
mum priccs. The Government of Mllhl'rl'~lra hllve i"tinllltfd 1I,lIt 1J'(l hl.ve 
In5tructec1 the C(llleclor~ '0 do 110. In Orl.sa only &he maunum wllOlcaale 
price at the railhead IItationl hal been fixed. 

NOTB.-The price control Order on wholesale and retail lIle 0( wheat baa wee been 
rescinded in the followina Statca :-.... ... 

1. Maharashtra 

2. Kamataka 

[Ministry of Industry and Ci~l Supplies (Deptt. of Civil Supplb -' 
Cooperatioo) O.M. No. 9(18)/14-CSI dated 15-1-1915.] 

~oa (8. No.' .... 2A7) 

The Committee also recommend that the IUpport and procurement priCIII 
.. foodtraina sbaukt be extcDSive1y publicised immediately after UD~ 
..... 10 _ til. ran.en ill their .... Ieegeee ..are el ... pdc& 
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lifter th. decision regarding support and procurement prices of food.. 
grains is tak.en usually a press briefing is given announcing these decisiollS. 
Sometimes a Press Note is also issued through the Director of Publicity 
In all tbe leading news-papers to give pUblicity to the announcement of the 
prices. When' the Parliament is in Session, the Minister makes a policy 
statement on the price and procure:nent policy in both the Houses which 
is again given wide publicity through the press and various other publicity 
media like radio and television etc. The State Governments are tele-
lI'aphically informd about the prices and they in their turn inform their 
field officers to give wide publicity to the announcement of the prices SQ 

that the villagers become fully aware of these prices. The network of food 
Corporation of India through their Zonal, Regional and District offic~ 
also gives publicity to the decisions of the Government reearding support 
and procurement prices, for the rabi and kharif seasons. 

(Millistry of Industry and Civil Supplies (Department of Civil Supplies 
and Cooperation) O.M. No. 9(18)/14-CSI dated 15-1-1975.] 

RecommeacladoD (S. No.9-Para %.48) 

The Committee note tltat some States are surplus while others are 
chronically deficient in food production. Even the deficit States have 
lome pockets of surplus areas. It is therefore imperative that realistic 
target of procurement of both rabi and kharif crops should be fixed in 
respect of each State and concerted efforts made to maximise procurement 
of foodgrains for delivery to the Central Pool. It is the responsibility of 
the surplus States to procure foodgrains to the maximum so that the deficit 
States can be supplied foodgrains to meet the needs of public distribution 
system. It is equaIJy necessary that deficit States do not over-pitch their 
require:nents of foodgrains but keep them to the minimum and make 
earnest efforts to procure food grains frOID the surplus areas in their rea-
pec;tive States. 

.,., of Gcnllilllitlll 

The national food policy aims at maximising procurement in tho III.C-
plus States to meet the reasonable requirements particularly of deficit 
States through the public distribution system. Procurement tar,geta o?-
both r~bi and kharif crops in respect of each State are fixed after taking 
lato account the recommendations of the Agricultural Prices Commission. 
the views of the State Governments, the condition of the crop and tho 
requirements of tile puJ>1ic distribution system. In tWog the~ targets. 
the production in the surplus pockets in the deficit States and the internal 
,lCquiremeDt of each State .af4 also born in miad. While allotating tho 
' ......... from .. CoDtr- Pool co' dID dc&it $fa", PIC} QfO iI ~ 
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to assess thelr requirements on a realistic basis and make all. of 
reas~nable quantities keeping in view the overall 8tock: position ji; (]I 
requuements of other States. 

C\~ 
(Ministry of Industry and Civil Supplies (Depanment of Civil Supplies 

and Cooperation) O.M. No. 9(18)/74-CSI dated 15-1-1975.l 

RecommeDdation <S. No. to-Pan No. 2.49) 

The Committee consider that food problem is likely to remain with 
us for quite some ti:ne as a vast country like ours, is susceptible to floodS, 
drought1, power failure etc., which affect food production. It is, there-
fore, very necessary to build up adequate buffer stocks of foodgrains in 
the country to me.!t unforeseen circumstances. The Committee realise 
that the main constraint in imports of foodgrains, is the difficult foreign 
exchange position as well as the high prices prevailing in the international 
market. The Committee would, however, like Government to seek suit-
.able opportunity to import as much foodgrains as required not only to 
IUstain the supplies through the public distribution system but also to build 
up gradually a comfortable buffer stock to influence effectively the market 
price for foodgraina. 

Reply 01 Govenuaeat 

The recommendation bas been noted. 

The importance of building buffer stock of foodgrains to stabilize food 
economy has long been recognised. The present policy of having a buffer 
stock of 7 million tonnes of foodgrains continues. In order to replenish 
the buffer stocks which have been depleted considerably as a result of 
larger releases during 1972-73, sustained efforts are being made to maxi-
mise the internal procurement. 

Regarding imports of foodgrains, the Government of India confnues 
to rev:ew the position from time to ti:ne. Purchases are being made from 
abrOJd to the extcot necessary to maintain the public distribu~ion systenl 
and a minimum reserve within our limited foreign exchange resources. A 
watch is also being kept on international market trends and enquiries con-
tinue 10 be made ebout prices and availability of foodgrains in various 
.countries. 
[Ministry of Industry and Civil Supplies (Department of Civil Suppfiee 

and Cooperation) O.M. No. 9(18)/74-CSI dated 15-1-1975.] 

Recommeadatlon (S. Ne. ll-Pan 2.50) 

The Committee would !llro lilce Government to undertake a review of 
ihe eo:nmitment on the public distribution system, keeping ill view the stock 
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positioa and procutemeDt prospects of foodgraina so u to keep the com-
mitmcQta to the extent which can be properly and efficiently met as any 

,break down or delay in the distribution of foodgrains, apart from causing 
distress to the public, cmltes a scarce and a climate of scarcity leadlDg to 
hOlrdiftg etc. The Committee would like to emphasise that while tho 
needs of the metropolitan towns, State capitals, major industrial towns and 
chronicaUy deficit areas iD the various States are to be kept in view, the 
primary concern should be Ie: meet the needs of the vulnerable aDd weaker 
sections of the Society through the public distribution system. 

Kepi, of Goftl1Ullellt 

The recommendations have been noted. The public distribution 
system is designed to serve Primarily to the vulnerable and weaker sections 
of the society. Time and again this has been imposed upon the State 
Governments who are responsible for meeting the nee~ of the public 
distribution sys!em within the State. The State Governments have bccn-
asked to intenSify procurement within the State so that with the stocks so 
pco\:ured and releases made from the Central Pool the needs of the vulner-
able sections of the population are met through the public distribution 
system. 

[Ministry of Industry and Civil Supplies (Department of Civil Supplie~ 
and Cooperation) O.M. No. 9(18)/74-CSI dated 15-1-1975.] 

Recommendation (s. No. 1%-P81'8 l.57) 

The Committee are informed that the average procurement incidentals 
and storage, movement and distribution cost incurred by tht: FCl amount 
to about Rs. 23 per quintal in the case of wheat while the average rate of 
Government subsidy to FC! in the case of wheat is estimated at Rs. 32.54 
per quintal. The procurement pricli of ordinary wheat during 1973-74 
having been fixed at Rs. 76 per quintal, the minimum issue price to break 
even would be Rs. 99 per quintal. The average landed cost of imported 
wheat is reported to be Rs. 107.50 per quintal. Thus, even after the 
issue price of wheat was raised fro:n Rs. 78 to Rs. 90 per quintal, it 
remained highly subsidised by Government. The procurement and pricing 
policy for wheat for 1974-75 season announced by Government provides 
for a procl:lre;uent and issue price of Rs. 105 and Rs. t 25 per quintal 
respectively. Thus, a distributors margin of Rs. 20 per quintal is envisaged 
for the FCI which will still remain short of FCl's existing expense'S by 
Rs. 3 per quintal. The amount of subsidy to the FCI during ] 972-73 
was Rs. 117.23 crores while during 1973-74 it is estimated to be around 
Rs. 251 crores. They note that the high level Committee appointed to 
probe into the high overheads and incidentals of the FCl, will shortly' 
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finalise its recommendations. The Committee consider that if the present 
procure:nent and distribution policy in respect of food grains is not to 
re~ain a perennial burden on the public exchequer, the procureme~ 
incidentals and storages, movement and distribution costs of the FCI wiD 
have to be reduced to the minimum. The Committee therefore, recom-
mend that Govemment should have the report of the aforesaid Committee 
expedited and thereafter ensure that necessary aCtion' is taken without any 
further delay to reduce the overheads of the FCI to the bilrest mini:num. ' 
Government should in particular ensure that the distribution costs of the 
FCI in the case of wheat remain within the ceiling of Rs. 20 per quintal 
envisaged in the procurement and pricingpoticy announced by Govern-
ment for wheat for the 1974-75 season. 

Reply 01 Govmuaeat 

The Committee set up under the Chairmanship of the Union Food 
Secretary to emine the cost of handling of food grains by the Food Cor-
poration of India has since submitted its report. The Food CorporatioD 
Has already, impJcmcnt:d some of the recommendations and is examining 
the mechanics of implementing the others. A standing Economy Com-
mittee has also been constituted and this Committee examines the various 
suggestions for effecting economy from ti:ne to time. A number of steps 
to effect economies have already been indicated on the basis of the findinp 
of this Committee. 

[Ministry of Industry and Civil Supplies (Oeptt. of Civil Supplies and 
Cooperation) O.M. No. 9(18) /74-CS1 dated 15-1-1975.] 

RecommeadaliOD (S. No. 14-Para No. 2.64) 

The Committee note the announcement made by the Minister of 
Agriculture in Lok Sabha on the 28th March, 1974 that the existing 
system of single Stote Zone is to be continued during the 1974-75 !leaso~. 
The objective of the policy should be, in the opinion of the Commi~t~, 
to increase the availability of foodgrains in the open market at co:npetltlve 
. prices, so as to reduce the burden on the public distribution system. They 
therefore recommend that the policy in this regard should be kept u.m. 
constant review to· see whether it really subserves the objective. 

Reply 01 Gom'DIDeat 

The observations of the Committee in regard to the objectiw 01 tho 

. policy are noted. 

The policy regarding restrictions ?n the moveme~ts of foodgralns II 
subjected to coastant review and partlcularly by the tiDlC of the formula· 
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11m. of the Rabi MId Datil' procurement policies, aDd ..odificationI to 
the extent necessary, if any are made. 

[Ministry of Industry and Civil Supplies (Department of Civil Supplies 
a1Id Cooperation) O.M. No. 9(18)/74-CSJ dated 15-1-1975.] 

RecoIIM ........ (Sr. No. 18, r .... No. 2.85) 

Tho Committee are informed that at the retail distributioo level 
«I1am malpraclices are taking place regarding the quality of foodgrains 
issued to card holders. The Committee would like Governments to ensur" 
that their distribution agencies insist upon taking from the Food Corpor'll-
tion of lndia foodgrains of "fair average quality" and promptly report 10 
appropriat authorities if the supplies are of inferior quality. The inspection 
machinery sftt)u.1d also be tightened to see that foodgrains are not adul-
;terated in the course of distribution to the consumers. 

The Committee also recommend that provision may be made in tho 
Essential Commodities Act for a severe punishment for adulteration of 
essential commodities including foodgrains in the coun;e of their distri-
bution. 

They would also like Central Government to take such other measure. 
as may be required to prevent adulteration of foodgrains in the cour!le of 
tl1eir distribution through the public distribution system and inform the 
Committee of th~ action taken by them in this regard in the courso. 

Rrply of .he Go'Vernmeat 

Foodgrains are allotted to the State Govrnments from the Central Pool 
for release {rom the FCI depots, for meeting requirements of their public 
distribution SY5tem. The distribution of foodgrains within the State is 
the responsibility of the State Governments. Foodgrains stocks are stored 
in the FCI depots and these godowns are rodent and damp-proof and 
adequate care and supervision is exercised by the qualified technical 
personnel to ensure storage in sound condition. After the stocks are 
cclcased by the FCI, the State Governments di!!tribute it through their 
own agencies and ultimately to the fair-price shops. Adequate care and 
precautions are being taken by the FCI to procure fair average qualit, 
foodgrains and to release the same to the State Governments. 

In Delhi where Fair Price Shops owners are required to obtain 
IlJPplies directly from the FC! depots in addition to 8 quality check 
·exercited at the time of inue of grain, jointly drawn and sealed sample of 
tile grain issued is handed over to the allottees. This sample is in a trans-
pY'CDt plastic bag which caD be readily and easUy eumiDed by the COD-



II 

lamer and the quality of srain issued to them co-.parod with tho ampo. 
1beso samples IlRS changed with every fresh issue. 

For checkinl the quality of the foodarains procured aDd supplied tho 
Corporation has set up a Laboratory in Delhi Region. There arc over 
100 such laboratories in the country. Thcac laboratories are manned by 
well trained and qualified staff. The methods standardised by the Indian 
Standard Institution are adopted in these laboratories. The Indian Stand-
ard Institution in consultation with the Department of Food, have laid 
down several standards and code of practices for improving storage 
practices so that the quality of the foodgrains is maintained. 

Legislativel Measures.-The Department of Food have also got a 
provision incorporated in the foodgrains dealers and control Licensing 
Order as wen as licensing order governing the rice mills and roller flour 
mill's in various States which makes it obligatory on the part of the 
Licensees to protect foodgrains from insects. rodents. moisture and conta-
mination ctc. 

Prevention 01 Food Adulteration Act.-Prevention of Food Adultera-
tion Act is being implemented, by and large by the local bodies. Some 
of the State Governments have taken a lead in implementing the Act by 
establishing special deptt. and appointing whole time food inspectors, but 
due to financial stringencies, many of the local bodies have not been able 
to implement the Act effectively. The Act was last amended in 1964, so 
as to give concurrent powers to the Central Government to appoint Food 
Inspector:> ~md Public Analyst. The penalties tmder the Act were mado 
mere deterrent. 

The following suggestions have been made to the State Governments 
from time to time for beler and effective implementation of the Act:-

.. 
t 

(i) The State Governments should constitute special cells in their 
Dircdorates so as to attend to the complaint's imm~diately. 

(ii) Prop~rly qualified and trained wholetime food-inspectors be 
appointed and the services of food inspectors be provincialised 
so as to make them transferable. 

(iii) Proper training to food inspectors and food analystll be givCD 
for better results. 

(iv) The laboratories undertaking analysis of foods in the State. 
and local bodies should be properly and adequately equipped 
for expeditious and reliable analysis. 

(v) Educational publicity be given to focus the attention of tbo 
publi<: for arousing cODsciousneSl amongst consumers apiast 
tho menace . 
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(VI) Advisory committees to constitute at all lCvels in. a state for 
discussing the difficulties of traders, sellers and consumers. 

(vii) Legal assistance be given to the inspectorate stafT for process-
ing the ca'Ses in the courts. 

With the aml!ndment of th~ Act in 1964, a squad of 5 food inspectors 
has been established in the Directorate General of Health Services for 
checking adulteration at inter-slate le,:,~l and at manufacturers or whole-
salers 'lewis'. Tile !ooquad has hired a special Post Box No. 5415 in New 
Delhi, where complaints are received in confidence and are scrutinised, 
investigated and adion taken. The activities of this squad have so far 
been mostly confined to Union Territory of Delhi for lack of finances. A 
few important cases of adulteration of mustard oil in Kanpur and Bareilly 
have also been invstigated and action taken. The squad has visited 
Jodhpur, Meerut, Agra, Patna, Buxer, Chandigarh, Ludhiana, Banga, 
Barh and helped thp. local authorities in tracking down the culprits. 

Laboralories.-At present, there are nearly 71 food laboratories in 
the country working for the purpose of Prevention of Food Adulteration 
Act. Out of these. 48 are managed by the State Governments and 23 by 
the local bodies like municipal committees and corporations. Six state 
laboratories aDd one corporation laboratory are not functioning for want 
of prope.rly qualified technical staff or equipment, etc. A sum of Rs. 4.25 
Crores has been agreed to by the Planning Commission for giving financial 
assistance to the existing food laboratories in the States/local bodies for 
modem equipments and for establishment of 8 new combined Food and 
Drugs Laboratories. Another Food Research and Standardisation labora-
tory has been started by the Government of India at Ghaziabad. Provision 
has also been made for a strengthening the Central Food Laboratory. 
Calcutta. 

A lioeation dluing the tifth five year plan.-The followiil'~ provisions 
have been tentatively agreed to by the Planning Commisskn during the 
Fifth Five Year Plan: 

(i) Development of Food Testing Laboratories· in the States and 
Inr.aJ bodies-Rs. 75 Jakhs. 

(ii) Establishment of 8 new combined Food & Drug Labs.-
Re. 1.S Crores. 

(iii) Strengthening of Ghaziabad Lab. CFL, Calcutta, CPF A Unit 
lind establishment of zonal offices in States-Rs. 35 lakhs. 

Training of Ana1y~a.-It was felt that food analysts working in State 
LabS. or in local bodies being not familiar with the latest techniques in 
3653 LS-3. 
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food anaIyail, may be ginn appropriate training at Central Food Labora-
tory, Calcutta. So far nearly 41 chemists have been trained. In addition. 
scholanhipl of Ra. 250 p.m. per student for post-graduate studies in food 
analysis at Andhra University are also provided for the year 1973-74 and 
1974-75. 

Training of Food Inspectors.-Training of food inspectors are being 
conducted by the State Governments. However, the food inspectors from 

'Union Territories, Railway Board, are being trained at Central Food 
Laboratory, Calcutta, where such facilities exist. So far 21 inspectors 
have been trained. 

Mass Educaticm.-Exhibitions have been arranged by Dte. General 
of Health Services to educate the masses about the evils of foods and drugs 
adulteration. The Citizen's Central Council has also been taking keen 
interest in creating awareness among the people against this menace. 
Officers of Department of Health/Directorate General of Health Services 
acting as associates with these voluntary organisations intensify their 
action against food and drug adulteration. 

The recommendations of Central Council of Health.-The Central 
Council of Health at their meeting held in April, 1974 has urged the State 
Governments for taking effective steps, as suggested by Government of 
India from time to time for effective enforcement of the laws. The Coun-
cil has also approved certain amendments in the P.P.A. Act. 

Prevention 0/ Food Adulteration (Amendment) BiIl.-Apart from the 
various administrative measures for strengthening and tightening up the 
existing machinery for errsuring effective implementation it was felt neces-
sary to amend tbe Prevention of Food Adulteration Act, 1954, with a 
view to plug the loopholes and lacuna. There has been widespread 
demand for making punishments under the Act more stringent. 

The draft bill has been introduced in the Rajya Sabha on 12th August. 
1974. The salient features of the bill are as under:-

(I) Persons importing into India or manufacturing for sale or sen-
ing or distributing any article of food which is adulterated 
and injurious to health ·will be liable to imprrsonment with 
a minimum of three years and a maximum of life term with 
flne which shan not be less than Rs. 5,000. In case of minor 
offences, there will be lower punishments. 

(ii) The offences under the P.F.A. Act are being made ccgni~ahle 
and . non-bailable. 

(iii) Powers are being given to food inspectors to seize books of 
accounts wherever considered neceS'Sary. 



27 
(iv) POWell are proposed to be given to bealth officers to destroy 

the food whicb is considered to be unfit for buman co:'lsur:ti'-
tieD. 

(v) The sample is proposed to be divided into four parts instead 
of three so that one part can be sent to the person from whom 
the vendor purcbased the said food. 

(vi) Time limit for making an application to the court, if the accused 
wants to get bis sample analysed at the Central Food Labora-
tory, bas been suggested. 

(vii) In case of food articles, where the court is satisfied that they 
arc capable of being made to conform to the prescribed 
standards for human consumption after reprocessing. are pro-

posed to be returned to the owner on his executing a bond 
with or without 'Sureties for being sold after reprocessing 
under the supervision of such officers as may be specified. 

(viii) Provision for setting up more than one Central Food Labora-
tory for such local areas or areas as may be specified are also 
proposed. 

(ix~ Inclusion of two represeatatives to represent the aonsume ... 
interests and one more representative to represent the agricul-
tural, industrial and commercial interests in th~ Central Com-
mittee for Food Standards is proposed. 

[Ministry of Industry and Civil Supplies (Department of Civil Supplies and 
Cooperation) O.M. No. 9(IS)j74-CSI dated 15-1-1975.] 

Recommendation (Serial No. 19, Para No. 2.87) 

The prime need at the moment is to maximise food production so that 
the requirements of ever growing population could be adequately met. 
The Committee feel that having regard to the experience of Punjab, Hary-
ana and Western u.p. it should be possible to increase food production 
in other States also by concerted efforts which would make available in 
time certified seeds of high yielding varieties, requisite inputs like fertili-
zers, assure water supply to meet the crop requirements etc. The Com-
mittee would urge upon the authorities responsible for development of 
agriculture to study in detail the methods employed for achieving food 
production in the "Wheat Belt of India" and help create similar faeilitiC$ 
in other States so that farmers could maximise food production in their 
own as well as in tbe larger interest of the Country. 

R~ply of the Governmeot 
A new strategy of agricultural development hall been adopted from 

1966-67. The bigb yielding varieties programme which is the major plank 
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of the new strategy, was launched in all the . states from kharif, 1966. 
Under this programme, newly identified and evolved high-yielding strains. 
of paddy and wheat and hybrids of maize, jowar and bajra were taken 
up for cultivation over large areas. 

In the IV Plan, for increasing production of foodgrains, major reliance 
was placed on the cultivation of high-yielding varieties. Out of a total 
increase of 31.0 million IOnncs that was envisaged. 210 million tonnes 
of foodgrains were predicted on the basis of the success of this pro-
gramme. The implementation of the programme, however. revealed that 
the major progress was in wheat and bajra. The steps taken to identify 
the weaknesses in the rice programme has led to the introduction of new 
varieties developed for regional agro-climatic preferences. The main 
bottleneck was traced to the unsatisfactory water management mainly in 
the irrigation commands of the major and medium irrigation projects in 
the Country. A large programme of integrated development of irrigation 
commands in SO major irrigation projects covering 14.0 million hectares 
is being put through in the V Plan. This will help in stepping up food 
production in the Country. 

In the V Plan, it is planned to raise the level of foodgrains production 
to 140.0 million tonnes by the year 1978-79 over the assumed base level 
of 114.0 millions tonnes during the year 1973-74. From the point of view 
of agricultural development, three groups of States can be formed. Punjab. 
Haryana, Andhra Pradesh and Tamil Nadu forming Group I. In these 
States necessary infra-structure has already been built up to achieve the 
targets. The support of Agricultural Universities/Research Institutes is 
available. However, the present level of productivity being high, higher 
investments in the form of fertilisers, pesticides. seeds, irrigation and 
extension will have to be made for adding to the productivity. 

Uttar Pradesh, Bihar, West Bengal, Orissa, Assam and M.P. comprise 
Group 11. Th('se States wOI.lld largely determine the food econo:ny of the 
Country, 89 out of the total additional production of 26.0 million tonnes 
envisaged during the V Plan, these States are expected to contribute as 
much as 16 million tonnes. 

Rest of the States viz. Gujarat. Rajasthan, Maharashtra, Karnataka, 
'Kerala, etc, compri"c Group 111. In these States the level of foodgrains 
production is largely dependent on seasonal conditions and pattern of 
rainfall distribution. Intensive effort's, based on experience of Punjab, 
Haryana, ,\Vestem U.P. and Tamil Nadu are, therefore, being made to 
exploit the potential in other States, particularly the States in Group 11. 

The main reasons for the spurt in foodgrains production in the 'Wheat 
belt of India' are: (i) rapid development of minor irrigation facilities; 
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(li) early harvest of kbarif crops, petmittiDg timely SQw.iDg of rabi crop. 
aDd {iii) more emphasis OD rabVsummer crops rather than ,kharif croplr 

III the North Eastern States, ODe of tbe major reasons for tbe low 
productivity is the lower percentage of irrigated area un._ -foodgrains. 
The mODSOODl, therefore, play an important role in this region. The mon-
sooos are however, always uncertain; they may break late, they may be 
excessive or SCBDty and there may be a prolooged break between the two 
spells. This situation is not conducive for rainsing the productivity of 
crops. To enable the farmers to have cootrol over irrigation and provide 
certain amount of stability to crops, intensive efforts arc !2.eing made for 
the development of minor irrigation facilities, particularly the ground 
water resources, through individual shallow tubeweJls!pumpsets, etc. 
These States are also heavily dependent on kharif crops which sometime!f 
get flooded oyer large areas, but by providing assured irrigation, the 
cropping system is being changed in favour of rabi and summer crops 
which are generally secure and assured. The pest and disease problem 
is also Jess acute in Rabi/Summer crop and yields are substantially higher 
than that during the main kharif season. More empbasrs on Rabi/Summer-
crops in these States win, therefore, provide not only higher production 
but would also stnbfiise food economy. 

Rice is the major crop in the North Eastern States of Assam, Bihar, 
Orissa, West Bengal and U.P. and Madhya Pradesh. But the present 
available high-yielding varieties of rice are highly sensitive to the time 
and sowing and temperature at the time of ripening. In the absence of 
control over irrigation water, farmers are unable to plan their sowing 
operations with a view to getting higher yields. These varieties, if sown 
late, prolong their maturity period when the temperature start falling nnd 
as a consequence, not only the paddy yields are low, the wheat sowing 
in the same fields is also very much delayed. Late sown high-yielding 
varieties of wheat give very poor yields. Therefore, in these States it is 
absolutely necessary to advance the sowing of kharif rice. Efforts arc. 
therefore. bcin.'! mnde to educate the fnrmers to raise rice nurseries ill' 
advance for the main kharif crop. The State Governments have been 
advised to change the water supply schedules from different can;ils to 
enable the farmer!' to raise nurseries earlier. This will not onty help in 
increasing rice yield but would also enable the farmers to sow wheat i'1 
time to get higher wheat Yields. 

An important recent development in the field of rice cultivation hac; 
been the implementation of the Central Sector Scheme of Minikit Pro-
gramme of rice during the _ last two years of the IV Plan. This scheme 
aims at popularisfng the latest released- -and pre-released varieties of rice 
and to get farmers' reaction to the newly identified outstanding varieties'. 
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Under this scheme minlkits of 2 varieties of 'similar maturity containing 
2 kgs. seeds of each are supplied free of cost for trials at the district Gov-
ernment farms and in the farmers fields for comparison with existing 
varieties. The Scheme bas been widely welcomed by the farmers and the 
State Governments and has resulted in quick acceptance of some of tbe 
new varieties like lR-20, Vi.iaya, Pankaj, Ratna, Sona, P. 2-21, etc. These 
varieties would gradually replace the existing varieties like IR-8 and Jaya. 

DurinS the V Plan, not ooly the rice minikit scheme is being extended 
to additional areas but similar programmes for wheat and millets have also 
been introduced. A special programme of community nurseries has been 
undertaken on a pilot basis in Bihar State during the current kharif season 
for the supply of seedlings for the suitable varieties of riCE at the proper 
'time to the farmers for timely transplantation. On the basis of the ex-
perience of this programme in Bihar State during the current year, it will 
be extended to additional areas not only in Bihar, but also in other 
important rice growing States of Madhya Pradesh, V.P., etc. during the 
next year. 

With the introduction of dwarf high-yielding varieties of wheat with 
shorter duration and adaptability over large areas, the cultivation of wheat 
has spread beyond the traditional wheat growing States. The area under 
wheat has been on the increase regularly after the introduction of high-
yielding varieties in 1966-67. Thereafter, there had been an upward 
trend in productivity as well as production. But the outbreak of ru'Sts 
specially yellow and brown in the North and black and brown in the 
Central wheat growing areas during 1972-73 resulted in confliderable 
decline in production and productivity of wheat. It is, therefore, proposed 
to introduce Chhoti Lerma over 1200 hectares in the South and Girija 
and other rust resistant varieties as they become available in the North-
em hills under the programme of replacement of rust susceptible wheat 
wheat varieties in hill areas serving as focit of rust spread. During 1974-75, 
it is pmposed to distribute about ] 600 quintals of seed of Chhoti Lerma, 
Girija, N.P. 846, ctc. 

A plan of operation for production of good quality seeds and their 
distribution is befog evolved and implemented. For this purpose, Seed 
Corporations are being set up. Till the States are able to take up this 
work, it Is befog ensured that the National Seeds Corporation is able to 
supply the requisite quantities of seeds in the meantime. 

There Is an overaU shortage of fertilizers and pesticides. Particular 
emphasis is. therefore, being laid on the efficient use of these inputs and 
cultivaton are being given training about the correct doses of fertilisers 
as related to the type of soil and crops. Emphasis is also being laid on 
improving the management practices so as to increase the yield response 
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ratio of the fertiIiIen application. For optimising production from the 
available fertililen, their application is being recommended in areas where 
there is greater potential for increasing production. Similarly, plans bav. 
been drawn up to meet the requirements of the Agricultural Sector in 
respect of electric power, diesel etc. on priority basis. 

fMinistry of Industry and Civil Supplies (Department of Civil Supplies and 
Cooperation) O.M. No. 9( 18) j74-CSI dated lS-1-197~.] 

Recommeadation (Sr. No. ZZ, Para No. 3.17) 

''The Committee note that the actual production of sugar has been 
much leas than the installed capacity during the years 1971-72 and 1972-
73. They are informed that the utilisation of the instalJed capacity in 
sugar industry depends mainly upon the availability of sugarcane for 
crushing in sugar factories. The Committee would therefore like Govern-
ment to tab appropriate measures to ensure the supply of sugarcane to 
the factories in lUfticient quantities so that the installed capacity for manu-
facture of sugar fa fully utilised." 

kp.ply of the Government 

The Govemment have noted the observations of the Committee and 
are fully awaro of the need for augmenting the production of sugarcane 
and for ensuring the availability of ita supplies to the sugar factories in 
sufficient quantities agaiust competition from gur and khandsari industries. 
In order to encourage the growers to grow more sugarcane. the minimum 
cane price for 1974-75 has been raised to the level recommended by the 
Agricultural Prices Commission. The partial control policy is also being 
continued, and accepting the recommendation of the Sugar Industry En-
quiry Commission, statutory orders have been issued that the sugar fac-
tories should share their extra realisations from the free sale sugar equally 
with the cane-growers. The scheme of rebates of excise duty to the 
industry for maximising production, particularly during the first two 
months of the season, and generally during the season as a whole is also 
being continued. The cooperation of the State Governments is also being 
enlisted to 10 regulate the functioning of the khandsari and gur indus-
tries as to keep under check their capacity to divert sugarcane from the 
~ugar factories. 

,[Ministry of Industry and Civil Supplies (Department of Civil Supplies and 
Cooperation) O.M. No. 9(18)/74-CSI dated 15-1-1975.] 

ReeoIllllK!lldatloa (Sr. No. 25, ..... No. 3.30) 

"The CommIttee noto that at present there is no centrally sponsored 
scheme on sugarcane development in the country and that one luch 
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scheme is contemplated for the Fifth Plan period with a total allocation 
of Rs. 15 crores. . The Committee trust that the scheme would be finalised 
without further delay and implemented in the field So that the production 
of sugafcane in the country during the Fifth Five Year Plan reaches the 
targets laid down tOl' the plan period." 

Rtply of the Government 

The proposals in respect of the Centrally Sponsored scheme for 
Sugan:ime Development during Fifth Plan have been approved by the 
Planning Commission with an outlay of Rs. 11.3 crores and the same are 
being processed in consultation with the Ministry of Finance. 

[Ministry of Industry and Civil Supplies (Department of Civil Supplies and 
Cooperaticn) O.M. No. 9(18) !74-CSI dated 15-1-1975.] 

Recommendation (Sr. No. 26, Para No. 3.39) 

"The Committee are informed that the levy sugar issued to the con-
sumers through the public distribution system has to be supplemented by 
purchases from the open market. It is, therefore, necessary that price of 
f.ree sale sugar is reasonable ano within the ,paying capacity of common 
man. Aocording to the present policy, however, Government have no 
control over the price of free sale sugar and in fact the burden of excise 
duty has faUen more on the free sale sugar than on the levy sugar. The 
Committee recommend that Government should also keep a close watch 
over the prices of free sale sugar in the open market and if the prices 
show an abnormally high trend, effective measures should be taken imme-
diately to keep the prices at a reasonable level." 

Reply of the Govemment 

The recommendation made by the Committee has been noted. Under 
the policy of partial control, 30 per cent of the annual production is 
intended to be 801d by the industry anywhere in the country at any price 
it can command in order to enable the industry to pay to the cane-growers 
much more than the minimum prices fixed by the Government, and attract 
more cane for crushing. To check any abnormal rises in the prices of 
free sale sugar without imposing any unintended control. Government are 
trying to achieve this objective by regulating the release of free sale sugar, 
every month. Recently, for example, the Government have released 
50,000 tonne~ of free sale SIHmr additionallv for th"'fe!:tivat months of 
October and November and the mere announcement of this decision has 
perceptibly brought down the rising prices of free sate sugar. It is hoped' 
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that whea till additioul auJIll' atarts moviDa from the facton. from the 
1st Cktobcr, 1974, there may ~ further faU in the prices. 
lMinistry of Industry and Civil Supplies (Department of Civil Supplies ed. 

Cooperation) O.M. No. 9(18) /74-CSI dated 15-1-1975.] 

Reco .... datioa (Sr. No. 29, Para No. 3.59) 

"The Committee note that Government have themselves admitted that 
the distribution arrangement for sugar in rural areas are not adequate and 
that they have written to the State Governments to tighten the distribution 
machinery and see that no malpractices take place. The Co:nmittee would 
like Government to review the existing distribution arrangement for sugar 
in rural areas to ensure proper distribution. The Committee suggest that 
in small towns and rural areas where the system of issue of levy sugar on 
Ration Cards does not exist, it would go a long way in improving distri-
bution if the District Mafistrate is regularly informed of the despatches 
of levy sugar in his District and he, in turn, adequately ,publicises the same 
in the District through local papers, public announcements and other appro-
priate media. The District Magistrate could also elicit the active coopera-
tion of the local population in ensuring fair distribution of the commodity." 

Reply of the Government 

Even now the monthly quotas of levy sugar allotted to the States are 
sub-allocated by the:n to the different districts within their jurisdiction. The 
District authorities make further detailed allocations to the taluks, blocks, 
etc. The recommendations made by the Committee will be brought to the 
notice of the State Government. 

[Ministry of Industry and Civ" Supplies (Department of Civil Supplies and 
Cooperation) O.M. No. 9(lR)/14-CSI dated 15-1-1975.]" 

Comments of the Committee 

A copy of the communic:.Ition Stlttt to the State Governments in pur-
SlUance of this rc:::o::1::1cndation may be furnished to the Committee. 

RecolDDlendadon (Sr. No. 30, Para No. 3.63) 

"The Committee note that from the lst January, 1973 the Food Cor-
poration of India has been entrusted with the work of wholesaJe distribution 
of sugar in the country except in the case of some States which have been 
allowed to make their own arrangement for distribution through their public 
agencies or cooperatives. The Committee would like Government to review 
the arrangement after two years of its operation with a view to find out 
whether the existing arrangements are really serving the interests of con-
sumers. The Committee need bardly empbasise that strict control should be· 
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exercised on the overheads and administrative 1:xpenses of the Food Cor~ 
poration of India on rhe distribution of sugar to ensure! that those are kept 
to the minimum." 

Rtply of the Govemment 

The Government accept the recommendation of the Committee and 
-would take necessary steps to review the existing arrangements as soon as 
practicable. It may, however, be stated that in spite of the rise in costs of 
everything, the o-yerheads and administrative expenses of the Food Cor-
poration of India as originally fixed in January 1973 at the time of intro-
duction of the sche:ne have remained unchanged. 

{Ministry of Industry and Civil Supplies (Department of Civil Supplies and 
Cooperation) O.M. No. 9(lS)/74-CSI dated 15-1-1975.] 

RecommeDdation (81. No. 31, Para No. 4.7) 

"The Committee regret that Government have not so far evolved any 
systematic method of assessing realistically the demand for and the produc-
tion of vegetable (edible) oils in the country ,and that the data which ilt 
being relied upon fer planning availability of this commodity is 'only rough 
approximation' largely based on assumptions. As the collection of the 
'basic data regarding demand 'and production is a sine qua 'non for planning 
availability, the Committee reco:nmend that Government should not neglect 
this prerequisite for planning and urgently evolve suitable methodology for 
collection of demand and production statistics in respect of vegetable 
( edible) oils 80 that the availability of this essential commodity for various 
purposes could be effectively planned." 

Reply of the Govemment 

The observations of the Committee have been noted and every effort 
will be made to improve on the present methodolo2V and collection of basic 

.data. ... 

[Ministry of Industry and Civil Supplies (Department of Civil Supplies and 
Cooperation) O.M. No. 9(IS)/74-CSJ dated 15-1-1975.] 

Recommendation (Sr. No. 31. Para No. 4.14) 

"The Committee note that to aug:nent production of vegetable (edible) 
oilseeds, Government propose to apply "intensive district approach'" in 
the selected States/Districts. They also note that efforts are being made 
to increase the area under the cultivation of sun-flower and castor which 
are better suited to dryland agriculture. The Committee hope that these 
schemes would be implemented in the field effectively during the Fifth Plan 
-period and every effort will be made to reach the target of additional 
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aDDual production of 21 lath tonnes of oUseeds in the country by the end 
of the Fifth Plan period." 

ne!ply of tile GoftrDllleat 

Detailed Centrally Sponsored Schemes for the Intensive Oilsceds Deve-
lopment Programme as also for the Development of Non-Traditional 
Oilseeds (Sunflower and Soyabean) to be implemented during the Fifth 
Five Year Plan have already been formulated within an overall outlay of 
Rs. 18 crores approved by the Planning Commission for the purpose. These 
schemes have already been cleared by the Planning Commission. In order 
to enable the State Governments to implement these Schemes during the 
first year of the Plan i.e.. 1974-75, the administrative approval of the 
Government of India in respect of these schemes has already been com-
municated to the State Govern:nents concerned. 

Since the target of additional production is 31 lakh tonnes of oilseeds, 
the figure of 21 lakh tonnes appearing in the last sentence of para 4.14 
may please be corrected as 31 lakh tonnes. 

[Ministry of Industry and Civil Supplies (Department of Civil Supplies anc 
Cooperation) O.M. No. 9(18)/74-CSI dated 15-1-1975 .. 

Re&:ommendation (Sr. No. 34, Para No~ 4.28) 

The Committee observe that the Ministry of Agriculture have not laid 
down any targets for imports of vegetable (edible) oils for future years and 
are arranging imports on year to year basis entirely depending upon their 
own assessment of the likely indigenous production of vegetable (edible) 
oilseeds. They are surprised at the argument advanced by the Ministry 
that in view of the fact that the production of oilseeds depends upon 
weatber conditions, any exercise aimed at formulating import targets for 
edible oils for future years "would be of purely academic nature and would 
have little more than illusory significance". The Committee are constrained 
to observe that it is precisely on account of this lack of advance planning 
for imports that common man has to suffer the shortage of this essential 
commodity, which is the basic medium for bis cooking, whether raw or 
processed in the shape of vanaspati, ever since 1972-73. The Ministry 
failed to arrange adequate and timely imports of edible oils during 1972-73 
even though by their own estimates imports of this essential commodity 
were necessary for a few morc years at the level of 50,000 to 1,00,000 
tonnes per year, assuming that all the years have good monsoons. In order 
to cover tbis lapse on their part, different officials of the Ministry who 
appeared before the Committee for evidence gave different justifications 
for not taking advance action for imports sucb as existence of adequate 
spillover stocks of previous year avoiding over stocking, paucity of foreign 
exchange, otha" priorities for imports etc. The Committee particularly 
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regret tlae suggestions from the representative of the MiDistry of Agriculture 
during evidence that we have to learn to live with these sbottagcs aad that 
there was nothing that the Ministry could do about it. The Committee 
have, a feeling that conditions fully justified advance action being taken for 
import of this commodity at short notice. The Ministry of Agriculture, 
however started moving in the matter only after they became aware of 
the likely sbortfa)) in production on account of failure of monsoon in July-
August, 1972. This caused avoidable delay in import resulting in distress 
caused by shortages at home and at the same time payment of higher prices 
for imports as in the meantime, prices in international market had risen. 
The Committee would like the Ministry of Agriculture to learn a lesson 
from the experiment of 1972-73 and in future initiate preparatory action for 
import of this co:nmodity, well ahead of the season so that in case of failure 
of monsoons or other developments likely to cause a shortfall in the pro-
duction of oilseeds, timely imports could be arranged to tide over the situa-
tion. 

R('ply of the Government 

The Government have noted the observations of the Committee. It 
may however, be apreciated that so long as the severe constraints on avail-
ability of foreign exchange and the erratic price trends in the international 
markets prevail, the difficulties experienced lately, will not be completely 
climinuted. 

[Ministry of Industry and Civil Supplies (Department of Civil Supplies and 
Cooperation) O·M. No. 9(l8)/74-CSI dated 15-1-1975.] 

Recommendation (Sr. No. 35, Para No. 4.29) 

"The Co:nmittee note that while Government recognise the need for 
building up buffer stock of vegetable (edible) oil/oilseeds, the impediments 
cited are lack of surplus indigenous production over a period of time, 
current high prices in international market, the absence of institutional set 
up for handling the same, large carrying costs involved, existence of large 
surplus capacity for production of vanaspati, and the likely deterioration 
of quality during storage. The Committee are unable to approciate why 
creation of buffer stock of at least vegetable (edible) oilseeds should be an 
'unpracticable proposition' when the maintenance of buffer stock in respect 
of foodgrains is an accepted policy of Government. The Committee regret 
that the Ministry of Agriculture did not think of building up of buffer stock 
of this essential commodity. earlier. They recommend that, keeping in 
view the largely rainfed nature of the main edible oilseed crops and the 

'uncertainty of monsoons, necessary steps should be taken urgently to 
facilitate the building up of buffer stock of this commodity, either out of 
surplus indigenous production or imports, for regulating free market opera-
tions in this essential commodity as well as for use in scarcity conditions". 
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. Reply of Govenhilent 

The Government has accepted as a matter of policy that buffer stock 
is an important instrument for stabili2'ing prices of different commodities 
over seasons. In the case of oilseeds and oils for the past few years, there 
has been an overall shortage in supply in relation to constantly increasing 
demand as a result of increase in population and money income. There 
has been no varietal breakthrough to boostproduclion of oilseeds either. 
In such a situation of chronic shortage, it has not been considered feasible 
so far to build up buffer stocks of oilseeds/oils out of indigenous production 
and/or limited imports. Considerable decline in the production of kharif 
oilseeds during 1972-73 season and suspension of the imports of soyabean 
oil from U.S.A. under PL-480 from the beginning of 1972 made creation 
of buffer stocks in oilsecds/oils all the more difficult. Keeping in view 
the current shortage and consequent high prices of oilseeds/oils in India 
and abroad, there does not seem to be any possibility of maintenance of 
buffer stocks in oils in the immediate future. This recommendation of the 
Estimates Committee is, however, being kept in view and buffer stocks in 
oilseeds/oils will be created as and whcn price/supply situation improves 
in the country. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperation) C.M. No. 9(l8)/74-CSI dated 15-1-1975.] 

Recommendation (SI. No. 36, Para No. 4.32) 
"The Committe~ are surprised that the Ministry of Agriculture are 

unable to work out the demand for vegetable (edible) oils for the vanas-
pati industry. The Ministry are aware of the installed capacity of the various 
units engaged in the manufacture of vanaspatiand it should not have been 
difficult for them to compile the overall demand of edible oils for the indus-
try. In the absence of these figures, the Co:nmittee have a feeling that 
Government are not approaching the problem of raw material supplies of 
vanaspati industry in a systematic manner. The Committee recommend 
that Government should collect the figures for demand of edible oils for the 
vanaspati industry for the purpose of effective planning of availability of 
the raw material for the industry. 

Reply cf the Government 
The Government have noted the observations of the Com:nittcc. Despite 

various constraints, every po!>"Sible effort will be made to meet the requiro-
ments of the industry. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperation) O.M. No. 9(18)!74-CSJ dated 15-1-1975.] 

Recommendation (SI. No. 37, Para No. 4.41) 
"The production .of vanaspati during 1972-73 was 5.80 lakh tonnes 

against the demand of 6.25 lakh tonnes. The likely production during the 
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current year (1973-74) is 4.6' lakb toDDCa against the estimated demand 
of 6.50 lath tonne!. The main reason indicated for the low production 
during 1972-73 and the current year is non-availability of edible oils except 
at exorbitantly high price on account of shortfall in ground nut production 
during 1972-73. An additional reason for the low production durin& 1972-
73 was the prolonged power cuts imposed by various States. In this 
situation the Ministry of Agriculture maintain that there is little that Gov-
ernment could do for relieving the situation beyond taking steps to ensure 
the best possible distribution of the reduce supplies available during the 
year. The Committee however feel that, as pointed out by them in an 
earlier paragraph, much of the distress caused on account of shortfall in 
production of edible oilseeds duting 1972-73 and 1973-74 could have been 
relieved had the G(lvernment arranged imports of edible oils/oil seeds in 
time. 

Reply of Govemment 

The Government have noted the observations of the Committee. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperation) O.M. No. 9(18)/74-CSI dated 15-1-1975.1 

Recommendation (S). No. 38, Para No. 4.45) 

"The Committee observe that, although the availability of edible oils 
in the market ultimately depends upon the production of oilseeds in the 
country, in their day to day procurement transactions the vanaspati indus-
try is entirely at the mercy of the trade in edible oils. The Committee, 
therefore, recommend that Government should take suitable measures for 
eliminating undesirable trade practices such as speculative forward trading 
in oils etc. which distort the availability and price situation in the market." 

Reply of Go"emmeDt 

With a view to preventing the misuse of forward trading for illegal 
speculative purposes, forward trading. including n.t.s.d. contracts. in re-
lIpect of major oil seeds and oils have been prohibited since last few 
years in India under Section 17 of the Forward Contracts (Regulation) 
Act, 1952. Forward trading under regulation is, at present, permitted 
only in respect of linseed and castorseed, which are inedible in nature. 
Following reports of illegal forward trading in various oi1seeds 
and oils under the garb of neemseed and neem oil and the consequent rise 
in the prices of various oilseeds and oils, forward trading in neemseed and 
its oil has also been banned since 19th March, 1974. The Fo: wad 
Markets Commission keeps under constant review the functioning of 
forward trading with a view to ensuring its proper regulation. 
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Recently, the Essential Commodities Act, 1955 has also been amended 
with a view to provi~g for more deterrent punishment to blackmarketeers~ 
boarders and profiteers. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperation) O·M. No. 9(IS)/74-CSI dated 15-1-1975.1 

Recommendation (SI. No. 39, Para No. 4.48) 

"The Committee recommend tbat Government may examine whether 
the existing constraints on the use of edible oils for manufacture of vanas-
pati could be applied on the basis of an average for lany periOd longer 
than two months without appreciable adverse implications to the consumers 
of edible oils. . 

Reply of Government 

The Government have noted the observation of the Committee. The 
period has been already relaxed to four months in the transitional months· 
of November-February between one crop season and another, du~ing each 
year and the position will be reviewed as and when necessary. 

[MiDistry of Industry and Civil Supplies (Deptt, of Civil Supplies and 
Cooperation) O.M. No. 9(18)/74-CSI dated 15-1-1975.1 

Recommendatioa (SI. No. 40, Para No. 4.53) 

"The Committee appreciate the difficulties involved in regulating the 
price or movement of edible oils because of the dispersed nature of the 
industry. At the same time, an assured flow of supplies at a st~ble price 
level to the vanaspati factories is necessary for meeting the vanaspati needs 
of the common people particularly in the northern region. The Committee 
therefore recommend that besides making available part of their require-
ments out of imports Government should examine as to how they could 
as!list the vanaspati industry in procuring from the local market their 
requirements of edible oils on assured basis and at a price which may be 
stable over a period. 

Reply of Govemment 

The Government have noted the observations of the Committee, The 
Government feel that the remedy really lies in augmenting production of 
edible oil seeds and oils in the country not only to cater for the require-
ments of the vanaspati industry but also to the larger number of direct 
consumers of edible oils and are making concerted efforts in this direction. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperation) O.M. No 9f1S)/74-CSI dated 15-1-1975,·" 



40 

RecOlllllleDClation (SI. No: 41, Pan No. 4.59) 

"Govern:nent have admitted that occasions arise when some delay 
-occurs in the receipt of imported edible oils by the vanaspati factories there-
'by making the announced prices of vanaspati uflrealistic and resulting an 
Joss to the factories which, the industry maintain, is one of the causes for 
shortfall in production. The Committee are unable to appreciate the argu-
ment that the delayed supplies of imported edible oils in fact confer upon 
the factories an advantage as the prices of indigenous oils are constantly 
rising. The Committee recommend that Government should ensure that 
imported edible oils arc made available to the factories to the full extent 
of usage prescribed in the pricing formula announced by Government 
themselves so that the industry is not to face the pn.:dicament of selling 
their finished product at prices below the cost of the raw material. 

Reply of Govemment 

While noting the observations of the Committee for implementation to 
the maximum extent possible, the Government would like to restate that, 
in the circumstances obtaining in this country, with raw oil prices almost 
continuously on the risc, the delayed receipt of allotted imported oils by 
-the factories which certainly should be availed to the extent possible does 
not entail a loss as has been sought to be made out by the industry. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperation) O.M. No. 9(IS)/74-CSI dated 15-]-1975.1 

Recommendation (SI. No. 42, Para No. 4.60) 

"The Committee also recommend that GO\'cT~ment may review the 
existing method of pricing of vanaspati as it causes undue pressure on im-
ported edible oils, supplies of which are uncertain, and also makes for 
fixing the prices of vanaspati quite unrelated to the prevailing prices of. 
edible oils out of which it is manufactured. 

Reply of Government 

Since the lst June 1974, Government have discontinued the practice of 
making fresh aUotm~nt of imported oils to vanaspati factories at prices 
lower than those of indigenous oils, and of fixing vanaspati prices on that 

: basis. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperation) O.M. No. 9{lS)/74-CSr dated 15-1-1975.] 

Recommendatlon (SI. No. 43, Para No. 4.62) 

"The Committee would like Government to once again impress upon 
-.the State Governments the need for proper distribution of vanaspati. pre-
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ferably through fair price shops on Ration Cards, by taking advantage of 
the offer of the industry to make available to State Governments the entire 
production for distribution through public agencies. 

Reply of Goverament 

The Suggestions made by the Committee have been brought to the notice 
of all State Governments. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil SuppJies and 
Cooperation) O.M. No. 9(18)!74~CSI dated 15-1-1975.] 

Recommendation (SI. No. 44, Para No. 4.63) 

"The Committee suggest that in small towns and rural areas where the 
distribution of vanaspati is entirely in private hands, it would go a long 
way in improving distribution if the District Magistrate is regularly inform~ 
ed of the despatches of vanaspati to dealers in his District and he in 
turn udcyuately publicises the same in his District through local papers, 
public announcements and other appropriate media. The District Magis-
tratc could also elicit the active cooperation of the local population in 
censuring fair distribution of the commodity. 

Reply of Government 

The Suggestions made by the Committee have taken brought to the 
notice of all State Governments. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil SuppJies and 
Cooperation) O.M. No. 9(18)/74-CSI dated 15-1-1975.] 

Recommendation (SI. No. 46, Para No. 5.9) 

The Committee are informed thaot the steps taken by Government 
to provide drugs and medicines to the common man at reasonable prices 
consists of a substantial expansion of the share of the public sector in the 
drug indus-try and a progressive increas-e in the number of items for which 
imports are canalised through public institution. The Committee need 
hardly emphasise that the real test whether the steps taken by Government 
actually subserve the objective world like ion a substantial reduction in the 
prices of canalised imported drugs and intermediates ul)d of the. drugs pro-
duced in the public sector. The Committee would therefore like Govern-
ment to keep a watch on the price trend in res'pect of such drugs and bring 
about such changes in the policy of the Government as may be caned for 
in the light of cxperi~nce. 
3(;5.t L.S.--4 
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Reply of ~ernment 

The recommendation made above has been noted for guidance and 
compliance to the extent possible in keeping with price trends in the inter-' 
~ational market and the costs of raw materials and other inputs which go 
Into the cost of production of indigenous drugs. 

The Government have also appointed on 8.2.1974 a Committee under 
the Chairmanship of Shri Jaisukhlal Hathi, to enquire into the various 
3'Spects of the Drugs and Pharmaceuticals Industry with a view to ~nsur­
ing the regulated and rapid growth of the manufacture of drugs and fur-
ther with a view to ensuring that all essential drugs are made available to 
the consumers at reasonable prices. The terms of reference inter alia 
stipulate in examination of the measures taken so far to reduce the prices 
of drugs to the consumers and to recommend such further measures may 
be necessary to rationalise the price of drugs and formulations. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperation) O.M. No. 9(18)/74-CSJ dated 15-1-1975.] 

RecommendatioD (SI. No. 47, Para No. 5.10) 

At the same time the Committee would like to point out that it is 
common knowledge that the foreign companies who are ma'llufacturing and 
selling drug formulations under brand names are charging exorbitant 
prices for their 'products quite unrelated to their cost of production and 
are repatriating these profits to their principals abroad at a scale far out of 
proportion to their investment. The Committee recommend that Govern-
ment should keep in view the role of these foreign drug companies and 
take such control measures as may be necessary to prevent them from 
exploiting the siling public. 

Reply of Gove .... meut 

The recommendation has been noted for guidrmce. This aspect is 
always ke'pt in view by Government. 

Some of the steps taken by Government to encourage the Indian 
Sector and consequently to regulate the working of the foreign drug firms 
are indicated below: 

(i) The IndiBn se.ctor of the industry is being accorded preferential 
treatment in the approval of manufacturing schemes. where 
the proposals are of comparable nature: 



(ii) The Indian sector is being allowed a longer period for pro-
ducing .formulations based on imported bulk drugs, SO com .. 
pare to the foreign collaborating units; 

(iii) Industrial licences are now generally '(lot issued tQ foreign 
firms for producing for formulations unless their proposal is 
linked u'p with the production of bulk drugs; 

(iv) Manufacture of increasing number of bulk drugs is being taken 
up through the public sector units; 

,(v) Appropriate export obligations are imposed on foreign firms 
as a condition precedent to expansion in capacity or for 
taking up new activity; 

(vi) The Indian firms are allowed to retain larger proportion of their 
bulk drugs production for the purpose of formulations; 

(vii) Progressive reduction of foreign equity participation with 
corresponding increase in Indian shareholding, wherever 
feasible. 

One of the terms of refere'l1ce of the Committtee on Drugs & Phar-
maceuticaI~ Industry appointed by Government OD 8-2-1974 is as 
follows:-

"(iii) To make recommendations for promoting the rapid growth 
of the drugs industry and particularly of the Indian and Small 
Scale Industries' sectors. In making its recommendations the 
Committee will keep in view the 'Ileed for a balances regional 
dispersal of the industry." 

There is u comprehensive price control on drugs whether sold under 
brand oames or otherwise, and exemption from obtaining Government', 
approval to being prices has been allowed only to these drug manufacur-
ing units whose annual turnover does Dot exce.ed Rs. 50 Lakhs. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Coopclation) O·M. Nc. 9(18)/74-CSJ dated 15-1-1975.J 
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ReeomlllHdadion (SL No. 48, Para No. 5.15) 

The Committee regret that while the avowed objective of import 
canalisation of drugs is to make them available to the formulators and 
consumers at a cheaper 'p'rice, Government find it "extremely difficult" to 
assess as to how far this objective has been achieved after canalisation. 
They note that Indian Drugs and Pharmaceuticals Ltd. are distributing the 
canalised imported drugs which are also produced by them, at 'pooled' 
price Mter taking into account the cost of production of their own product. 
This system has led to at least in the case. of one imported item, a very 
wide gap between the landed price and the price at which it is actually dis-
tributl'd. Undcr this system, the highcr cost of indigcneous production are 
offset by lower imported costs at the expense of the conliumer and there-
fore there is Imrdly any incentive for the IDPL to effect economy in their 
cost of their 'Production. The Committee therefore recommend that every 
effort should be made by IDPL to reduce their cost of production sO as to 
bring it at par with the cost of imported drugs, if not lower. 

Reply of Government 

Please see also reply to Recommendation No. 46. 

The recommendation has been noted and communicated to IDPL for 
implementation to the extent possible. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperation) O.M. No. 9( 18) f74-CSI dated 15-1-1975.] 

RecommeDdatloD (SI. No. 49, Para No. 5.21) 

The Committee recommend that Government should take an early 
decision on the report of the Working Grou'p' appointed to examine and 
suggest fair selling prices for certain bulk drugs. They would further like 
Government to keep a close watch on the prices of drugs so as to ensure 
their availability to the consumers at the prices fixed. 

Rep.)' of Government 

Government have since taken a decision on the Re.port of the Working 
Group constituted under the Chairman, BICP in so far :lS the revision of 
prices of bulk drugs and revision of 'Dorms for conve.rsion costs and pack-
aging are concerned. These cover the two specific terms of reference at 
the W(lrkin~! Grou:1. A stat-':l1l':nt in this regard was laid on the Table of 
Lok/Rajya 'Sabha 'on the 19th/24th April. 1974. Other recommenda-
tions which- the working group have made under the residuary term of 
r-~fC'rcnce vi... "To study any other item germane to the study of the above 
matters" are under comidcration of Government. 
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Government have also noted the recommendation in regard to ensur-
ing the availability of drugs to the consumers at the ~ces fixed. A 
watch is kept on them by the Drug Control organisations at the Centre and 
States. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperation) O.M. No. 9(18) /74-CSI dated 15-1-1975.] 

Recommendation (SI. No. 50, Para No. 5.%3) 

The Committee would like the Ministry of Health to finalise em.rly 
their views regarding cheapest acceptable packing for drugs and formula-
tions so as to out down costs and bring the prices of drugs and formula-
tions to the minimum. 

Reply of Government 

A scheme aimed at making available at reasonable prices essential 
and house-hold remedies to the rural population, particularly the people 
residing in the remote areas, has been included in the Fifth Five Year 
Plan. Health Ministr.y has identified the list of essential drugs and house-
hold remedies that should be made available to these segments of the 
population. 

Apan from selecting a list of drugs, the Ministry of Health have also 
recommended the specific types of packings that should be adopted for 
various drugs. The intention is that if the packings are standardised and 
if the orders are placed for the drugs in large quantities, after bulking the 
requirements of all the indenting departments such as the Ministry of 
Health, the Army, the E.S.I.S. the Railways etc. it would be possible to 
bring down the prices of the drugs in question. The packings recom-
mended are indicated below: 

A. All tablets should be sup'p1ied in strip packings. Each strip-
containing 10 tablets only. 

B. Liquid preparations shoukt be packed in bottled intended for 
2-3 daYS consumption depending upon the nature of prepara-
tions. The bottles should have pilfer-proof closures. 

C. All drugs supplied against this Scheme should bear in indelible 
int the warning, "For Government Use Only: Not For Sale". 

The fact that compentent medical advice may not be available in the 
interior of the country, has been taken into consideration while p'reparing 
the list of drugs and recommending their packings. The idea is that for 
common ailments such as headache, cough, digestive disturbances, ftatutace 
and acidity in the casz of children etc., suitable instructions on the labels 
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in Hindi and regional languages should be given advising consumers as to 
how they should take the drugs. The packings recommended are such 
80 to help a consumer to take the drug for a few days only. Big-sized 
packings would result in wastage of the drugs. Again, another aspect that 
has been taken into consideration in arriving at the packings is the need 
for protecting the consumer from substitution of the product by unethical 
parties. This has been achieved by suggesting pilfer proof closure'S for 
bottles which will contain two to three days requirements of medicine and 
by recommending strip packings for tablets. Though these packings might 
a'p'pear e.xpensive, considering the overall qu:mtity of drugs that is likely 
to be' ordered and the standardised nature of the packings, Health Ministry 
feel that the cost of drugs could be kept dOWn to the minimum. 

[Ministry of Industry and Civil Su.pplies (Dcptt. of Civil Supplies and 
Cooperation) a.M. No. 9(18)f74-CSI dated 15-1-1975.] 

Recommendation (SI. No. 51, Para No. 5.27) 

Government admit that varying prices of local taxes in the States 
or multipoint taxes in the same State make for scarcity of drugs particularly 
nfe saving drugs in the rural and remote areas of the country. While 
the Committee appreciate that the levyrng of local taxes including sales 
tax is a subject concerning the State Government. the Central Government 
could examine the problem in all its remifications and tender suitable 
Advice to lhe State Governments which a view to increase the availability 
of at least life saving drugs in the rural and remote areas of the countrY. 

Reply 01 Govenunent 

This matter has beeon taken u'p' with the State Governme.nts on receipt 
of ,full information from them the problem Will be examined as desired. 

One of the terms of reference to the Committee on Drugs and Phar-
maceuticals Industry is to examine the measures taken so far to reduce 
the prices of drugs to the consumers and to recommend such further 
measures as may be necessary to rationalise the prices of drugs and 

formulations. It is c.xpected that that Committee will look into this aspect 
m~. -

[Ministry of Industry and Civil Su.pplies (Deptt. of Civil Supplies and 
Cooperation) a.M. No. 9(18) f74-CSI dated 15-1-1975.] 

Reeo_endadon (SL No. 52, Para No. 5.35) 

The Committee need hardly emphasise the importance of quality control 
on imported as well as indigenously manufactured drugs. While the 
quality control on imported drugs is the responsibility of the Central 
Government, the quality control on indigenously manufactured drugs .. 
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the, responsibility of the State Governments. As all the State Govern-
ments do DOt have an adequate drug control machinery, the Central 
Government have launched various schemes for assisting the State Gov-

. ernments in evolving suitable machinery for the purpose. The Committee 
hope that the Central Government would im'p1e.ment the proposed 

. measu.res vigorously so as to enable proper quality control being execised 
by the State Governments on the indigenously manufactured drugs which 
is vital for the health and weD being of the people. 

Reply of the Government 

The Central Counoil of Health and the Central Family Planning 
Council, which consist of Central and State Health Ministries, had 
reviewed drug contI 01 on an all India basis at its joint meeting held in 
April, 1974. It was noted by the Council that while a limited number 
of States have made substantial progress in enforcing quality control 
mc·asures over drugs the majority of the States have not developed the 
proper infra-'Structure for this purpose. The council passed Resolution 
recommending the steps that should be taken by the Central and State 
Governments in various directions for drug control measures to be effec-
tive. A ccrpy of the rC'solution passed by the Council. which is !lelf 
explanatory, is attached. Necessary action on the various points men-
tioned in the resolution is being taken by the Central and State Govern-
ments. 

AGENDA ITEM 1/1 

PREVENTION OF FOOD AND DRUG ADULTERATION 
RESOLUTION NO. HI (2) 

Dru[! and Co.~metic A du/taafion 

The Joint Meeting of the Central Council of Health and the Central 
Family Planning Council. havin~ reviewed Drug and Cosmetic Control 
on an aU-India basis. notes that while a limited number of States have 
made substanti,,1 progress in enforcing quality control measures over drugs, 
the majority of th·; States have not developed the proper infra-structure 
for this purpose. The Council further notes that the Central and most 
of the State Governments have not been able to appreciate so far the 
importance of these control measures and allocate sufficient funds in the 
Plan. 

REALlWNG the patently inadequate enforcement machinery; 

And rOVS1DERING the prevalance of drug and cosmetic adultera-
tion; 

And TAKING NOTE of the lack of exemplary punishment. 



The council Re-iterates the earliet' stand taken by the Council making 
recommendations J'ega.rding the orgprusational pattern of effective drug 
control measures, namely, a whole-time officer technically conversant witb 
the techniques of manufacture and testing of drugs, appointment 
of an adequate numb:!r of Inspectors on a reasonably attractive salaryp 
establishment of a well organised analytical laboratory capable of testing 
samples of all categories of drugs quickly. the constitution Of a Legal-cum-
Intelligence Wing to combat spurious drugs with the help of police 
administration and maiDtenance of close liaison with consumers, the 
members of medical profession, social workers, students and youth 
leaders, etc. on matter relating to enforcement of the Act. 

• 
2. RECOMMENDS th.at the States which have not been able to set 

up proper enforcement machinery should pay attention to the appointment 
of a whole-time officer conversant with the techniqueS' of manufacture and 
testing of drugs and to the need for maintaining close liaison with the 
police at the headquarters as also at district levels in tackling the menace 
of spurious drugs. 

3. FURTHER RECOMMENDS that the Central and the State Drug 
Control Organisation should work in close collaboration in deaJing 
ef!ectiveJy with the inter-State movement of spurious drugs. 

4. URGES, upon the Central Government to expedite the imple-
mentation of the scheme for extending financial assistance to the States 
for establishing combined food and drug testing laboratories and recom-
mends the setting up of, for the present, at least 25 mobile squads, equipped 
with wireless equipment and police personnel, for taking effective measures 
against drug adulteration. 

5. SUGGESTS to the States, which arc deficient in their enforcement 
machinery, to make the best use of the technical competence avaiJable with 
the Central Drug Control Organisation for inspection of firms, etc. and 
avail themselves of the training facilities provided by the Central Govern-
ment for this purpose. 

6. APPROVES of the suggested amendments to the Drugs and Cosme-
tics Act circulated with the agenda and stresses the need for deterent 
punishment for drug and cosmetic adulteration including provision for life 
imprisonment and fine for such offences. 

Thc Council specially st.resses the need for creating public opinion 
against the social evil of Drug and Cosmetic Adulteration and to secure 
public partlclpatlon to the maximum extent. 

[Ministry of Industry and Civil Supplies (Deptt. o~ Civil Supplies and 
Cooperation) O.M. N(I. 9(18)/74-CSI dated 15-1-1975.1 
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~ (51. No. 54, Pan No. 5.37) 

The Committee would like Government to ensure that swift and 
deterrent punishment is meted out to manufacturers and dealers in spurious 
and sub-standard drugs. 

Reply of GoYenuaeat 

It is proposed to amend the provisions of the Drugs and Cosmetics 
Act, 1940 to make the punishments for offences like manufacture and sale 
of spurious and sub-standard drugs more deterrent. Necessary amendments 
to the Drugs and Cosmetics Act are now in the process of finalisation. 

The Citizens Central Council has also recommended the establishment 
of special courts for trying of offences relating to adulteration of Food 
and Drugs. It is however for the State Govern~nents to establish these 
special Courts. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperation) O.M. No. 9(t8)/74-CSI dated 15-1-1975.J 

ReeommeadadoD (SI. No. 55, Para 5.50) 

The Committee recommend that Government should make an al1 out 
effort for increasing the availability of soft coke as an alternative to Kerosene 
for cooking purj)oses. Increased efforts are also necessary fn,. the maximum 
utilisation of the associated refinery gas as well as natural gas and for 
development of other non-conventional fuels so that the pressure on 
kerosene is relieved. The Committee would like to be informed of concrete 
action taken by Government in this regard. 

Governmeat's Reply 
" 

SOFT COKE: 

In June, 1974 the High Level Standing Committee on Coal Trans-
portation and Distribution felt that in view of the shortage of kerosene and 
furnace oil due to energy crisis, domestic consumers using soft coke as 
well as industrial consumers using furnace oil, would have to be supplied 
with soft coke and coal on priority. Inpursu8nce of this, the Ministry of 
Railways have been requested to allot wagons for these consumers on a 
priority basis and the coal producing agencies such as Coal Mines Authority 
and Bharat Coking Coal Ltd., are making concerted efforts to ensure 
increased production and despatch of about 4 million tonnes soft coke 
during 1974-75 as against a despatch of about 2.9 million tonnes in 1973-74. 
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ASSOCIAl'£lJ REFINERY GAS: 

Production of gas in the refinery varies widely from refinery to refinery. 
The gas produced is utilized as LPG and fuel for operating the refinery 
units, and the balance flared. Flaring is reduced to the minimum (for 
technical reasons, a certain amount of gas has to be flared). To the extent, 
LPG is recovered from the refinery gases liquid fuel has to be used for 
meeting the fuel fl'quirements of the refinery. All refineries in the Country, 
with the exception of Gauhati and Cochin, ha,ve already maximised the 
production of LPG or are already close to it. LPG production in Gauhati 
and Gochin has started more recently and the marketing facilities are being 
built up. In any case, the gas is not wasted, but used as refinery fuel, thus 
releasing equivaknt amount of liquid fuel to be marketed as fuel oil. 

NATURAL GAS: 

The ONGC has agreed to supply upto a maximum of 50,000 MB/day of 
associated gas from Ankleshwar oil field to Baroda Municipal Corporation 
for supply to Domestic consumers for cooking purpose and to small scale 
Industries as industrial fuel. An agreement to this effect in modification of 
the earlier one signed on 25-1-1972, is expected to be concluded shortly. 

Further ONGC has recently requested the ElL and lIP to evaluate the 
econ()mics of ,production of LPG from associated /free gas from the 
different Assam fields of ONGC. If found economical, ONGC will consider 
setting up a plant for extraction of LPG from natural gas which in view 
of the shortage of Pet.roleum products, will help to reduce consumption of 
kerosene in the country. 

Once the. major outside consumer (pCI, ASEB etc.) start uplifting the 
committed quantity of gas, there will be no surplus gas available from 
Oil India's fields. However, in view of the prevailing energy crisis and the 
intensive demand of LPG for domestic use in the country, OIL has submitted 
to the Ministry of P & C a preliminary report of a project for ext.raction of 
LPG from the natural gas. Meanwhile OIL has asked IOC to work out 
the marketing feasibility so as to finalise the Feasibility Report of the 
Project as such. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperation) O.M. No. 9(t8)/74-CSI dated 15-1-1975.] 

Reeommendation (SI. No. 57, Para 5.57) 

The Committee suggest that it would go a long way in improving 
distribution of kerosene to the small towns and rural areas if the District 
Magistrate is regularly informed of the despatches of kerosene to dealers 
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in his District, and he in tum adequately publicises the same in his District. 
through local papers, public announcements and other ~ppropriate media. 
The District Magistrate could also elicit the active coope.ration of the local 
population in ensurin& fair distribution of the commodity. 

Go"enuaeat'. Reply 

Oil companies have been advised to inform the District Magistrate 
regularly of kerosene despatches to dealers in his District. Instruction, 
have also been issued to the State Governments for taking action as recom-
mended by the Committee. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperation) O.M. No. 9(l8)/74-CSI dated 15-1-1975.] 

RKOlDDleadadon (SI. No. 58, Para. No. 6.22) 

The country is facing an acute scarcity of writing and printing paper, 
with the result that there has been a .perceptible rise in the prices of text 
books, exercise books and other educational aids using paper. They a.re 
of the finn opinion that the paper crisis which surfaced during 1973-74 
could have been avoided by proper planning of installed capacity to meet 
the demand and fuller utilisation of the existing installed capacity. The 
Committee .recommend that Government should set before them realistic 
year-wise targets of installed ca.pacity in the industry and make every effort 
t.o achieve them. Tn this context, they would also like to emphasise that 
the prime object before the Government should be to build up industrial 
capacity in the paper industry at the earliest so as to incrca<;c its availability 
and rclieve pressure on foreign exchange needed for its import to meet 
the demand. Government should, ther-:fore. make concerted effortll to 
remove all impediments coming in the way of speedy implementation of 
licensed/ approved capacity. 

Reply 01 GoYel'lUllellt 

The present installed capacity in the country is about 9.6 lakh tonnes. 
The Fifth Plan aims at having a total capacity of 14 lakh tonnes per 
annum by 1978-79. Adequate capacity has been planned both in the 
public and private sectors to .realise the target. While a realistic year-wise 
phasing of the target has been worked out and efforts are being made to 
adhere to it, there are a number of difficulties, particularly by way of 
financial resources required. which have b::en and arc still being faced. 
Additional capacities are expected to materialise during 1974-7Sal1d 
1975-76, but the fructification of further capacity thereafter is somewhat 
uncertain because of the paucity of resources. Efforts are being made, 
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how~ver, to secure additional resources-beyond those provided in the 
Plan-without creating budgetary deficits or cutting into resources 
earmarked for other sectors under the Plan. Within the available capacity, 
necessary measures have been taken to assure the availability of paper for 
educationai purposes at a resonable price. Government have issued an 
order under the Essential Commodities Act to regulate the pattern of 
production of the Mills so as to have adequate availability of white printing 
paper for text-books, exercise books etc. 

Government are also taking measures to increase the production of 
different varieties of indl1strial and speciality papers. In the Public Sector, 
one project viz., Nagaland Paper Project is under implementation and two 
more projects in Assam are under consideration. The expansion of Mandya 
Paper MUls is also being taken up. A Newsprint Project is under imple-
mentation in Kerala. Besides, a capacity of over 20 lakh tonnes lras been 
licensed in the private sector. The capacity already in the pipe1ine and 
expected to materialise during 1974-75 and 1975-76 is expected to take 
care of the increasing demand till some of the major projects go into 
production. 

rMinistry of Industry and Civil SuppJies (Deptt. of Civil Supplies and 
Cooperation) O.M. No. 9(18)/74-CSI dated 15-1-1975.1 

Recommendation (SI. No. 59, Paragrapb No. '.23) 

The Committee regret that the programme for .production of paper in 
the public sector, for which the Ministry of Industrial Development are 
directly responsible, did not materialise as per schedule to meet the rising 
demand of paper. The Committee would like to as'Sociate themselves with 
the recommendation contained in paragraph 1.25 of the Twenty-seventh 
Report of the Committee on Public Undertakings (5th Lok Sabha) on 
NEPA Mills and paragraph 1.3 of their Forty-fifth Report on Action taken 
thereon, in stressing that the Hindustan Paper Corporation, a public sector 
undertaking, should take a lead in developing the manufacture of paper and 
supply it at most competitive prices to meet the ever growing requirements 
of the ,public. 

Reply of Government 

The rondustan Paper Corporation is at present engaged in the setting 
up of new undertaking in Nagaland for an annual capacity of 30,000 tonnes 
of paper through a subsidiary camp-any. The progress made so far is 
quite satisfactory and the unit is likely to go into ,production in 1977. 

The Corporation also took over a sick Paper Milt (i.~., Mandya 
National Paper Milts Ltd.) in the beginning of 1974. The Co,rporation 
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have made strcouOUI efforts to rehabilitate the mill and have succeedod ill 
making it a viable unit. The Corporation bave already drawn up a scheme 
for its expansion, and are going ahead with the same which would 
generate an additional capacity ot 10,000 tonnes per annum by the end of 
Fifth Five Year Plan. 

The Corporation have also drawn up detailed schemes for two new 
projects in Assam which would create an additional capacity of 2,00,000 
tonnes per annum. The Corporation have done the required amount of 
preparatory work and will be able to place orders for equipment as soon 
as it receives clearance from the Government. 

The recommendation regarding the supply of paper by the Corparation 
at competitive prices will doubtless be considered at the appropriate stage 
when the projects of the Corporation go into production. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperation) O.M. No. 9(18)/74-CSI dated 15-1-1975.] 

ReeommeDdation (SI. No. 60, Paragrapb No. 6.%4) 

The Committe'e would like to point out that the diversion of production 
from cultural to industrial paper could not have heen sudden and the 
cur.rent short1ge of cultural paper could have heen avoided if Government 
had kept the production pattern of the mills under constant watch and taken 
action to arrest the tendency at the early stages. The Committee, therefore, 
urge Government to keep a continuous watch on the production and availa-
bility of writing and printing paper so as to ensure that there is no shortage 
of these kinds of paper to meet the requirements of students for text books 
and exercise books which should b:: made available to them at fair prices. 

Reply of Govemmeat 

A scheme has already been introduced to correct the distortion in the 
pattern of production and to take care of the essential requirements of the 
educational sector. Unde.r a Production Control Order issued under the 
Essential C~'"Tlmodities Act. paper mills are required to manufacture white 
printing paper to the extent of 30 per cent of its total production. The 
pattern of production for certain other categories of paper have also been 
prescribed under the said Order issued under the Essential Commodities 
Act. About 80,000 tonnes of white printing paper will be suppJied to 
Government and the balance quantity will be- available for dist.ributlon to 
the educational sector. For this purpose, a Central Coordination Committee 
has been set up. whieh will determine the requirements of the States and 
make State-wise al1ocations of white p.rinting paper required for text books 
and exercise books. The distribution within the State to the various con-
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sumers is to be made through State Level Committees consisting of the 
representative of the Department of Education, exerc.se book manufacturerS, . 
book publishers, etc. This scheme has already been introduced and certain 
allatations have been made. The price of paper to be supplied under the 
scheme has been fixed at Rs. 2750/- per tonne. 

[Ministry of Industry and Civil Supplies (Deptt. of Ci,il Supplies and 
Cooperation) O.M. No. 9(18)/74-CSI dated 15-1-1975.] 

Recommendation (Sr. No. 61, Paragraph No. 6.26) 

The Committee note from the Twenty-seventh Report of the Committee 
on Public Undertakings (5th Lok Sabha) on NEPA Mills that the expansion 
'Pf capacity of Nepa Mills from 30,000 tonnes to 75,000 tonnes of News-
print would be completed by 1974, that the Hindustan Paper Corporation's 
70,000 tonnes capacity Newsprint Project in Kerala would be completed 
by 1976 and that there were three other projects in the private sector. 
The Committee would take this opportunity to reiterate the recommenda-
tions made by the Committee on Public Undertakin~s il'l Tlnragraph 1.20 
of theIr afores-did report and paragraph 1.3 of their Forty-fifth Report on 
Action Taken thereon, and stress that serious effort should 'be made to 
commission the additional capacities for production of Newsprint in the 
Public Sector according to the time schedule laid do'vn and Government 
should keep a careful watch on the progress of the private sector projects 
so as to achieve self-reliance in respect of Newsprint at the earliest. 

Reply of Government 

All possible measures are being taken to establish additional capacity 
for newsprint. The expansion programme of the National Ne'o'sY:i1t and 
Paper Mills is under constant review. The ,programme of expansion of 
capacity to 75,000 tonnes per annum is likely to be completed by the end 
of the current financial year. The Company have since come forward 
with a scheme for further expansion of the mills which, if implemented, 
would double the capacity. The Detailed Project Report is under examina-
tion of Government. 

The Kerala Newsprint Project, the other public sector project, is also 
going ahead. The sanction of the foreign exchange loan has been given 
but the negotiation of a project loan from Foreign Financing agencies will 
'take some time before import orders can b~ placed. All other steps are 
being taken to complete the project early. 

Of the three ".rojects in the private sector, the oroposals regarding 
import of plant and machinery have been cleared by the C.G. Committee 
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in respect of two 'Schemes. The companies are now negotiating for foreign 
exchange loan as well as rupee finance required for the project. 

The progress in respect of the third scheme, is not satisfactory. Careful 
watch is being kept on all the schemes including the public sector projects, 
and the possibility of getting other parties interested in putting up paper / 
new&print projects is being investigated. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
CooperaticCl) O.M. No.9 (18)/74-CSI dated 15-1-1975.] 

Comments of the Committee 

The Committee would like to emphasise the need for fixing realistic 
time-targets for the completion of different stago;:s involved in the setting 
up of various public sector projects and for strictly adhering to them. 

Recommendation (Sr. No. 64, Paragraph No. 6.36) 

The Committee recommend that Government may seriously examine 
the prospect of setting up mother paper pulp mills in areas where there is 
a concentration of small scale .pap::r manufacturers to meet the requirements 
of such units. 

Reply of Government 

The Government accept the recommendation in principle. The esta-
blishment of mother pulp mills would, however, depend on the availability 
of suitable raw materials, and the economic of such projects. Both these 
aspects are under examination and a decision will be taken as soon as the 
studies are completed. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperation) O.M. No.9 (l8)/74-CSI dated 15-1-1975.J 

Recommendation (Sr. No. 65, Paragraph No. 6.39) 

The Committee note that Government have been able to get !l commit-
ment from the paper manufacturers for making available a Iimic:.J quantity 
of writing and printing paper at a reduced price for the use of Government 
for educational purposes. The Committee would like Government to keep 
the situation under constant watch so as to ensure that the commitment 
made by the industry is actually fulfilled. The Committee 111so recommend 
thot if at any stage, this informal arrangement with the industry does not 
work satisfactorily. Government should not hesitate to reimpose price con-
trol on writing ~nd printing paper so as to make it available for educational 
purposes at a reasonable price. 
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Reply of Goverameat 

Government are keeping a careful watch on the situation. The recom-
mendation of the Committee regarding the imposition of price control OR 

writing and printing paper will be kept in view. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperation) O.M. No. 9(18)/14-CSI dt. 15-1-1975.] 

Recommendation (Sr. No. 66, Paragraph No. 6.41) 

The Committee note that a special committee is at present engaged in 
evolving a code ot conduct for the paper industry and trade to the present 
malpractices in the distribution of paper. It would also take suitable 
measures to ensure, implementation thereof. The Committee would like 
to publish the "Code of Conduct" for general information, try the new 
;system for some time and thereafter review the position in the light of 
experience in order to ensure that it subscrves the objective underlying it. 

Reply 01 Government 

On behalf of the paper industry, the Chairman, Joint Committee of 
Paper Industry statoo that the committee would give publicity to the code 
of conduct adopted by the industry. However. this has not been done 
uniformaly by al1 the mills. The matter has been taken up with the Chair-
man Joint Committee of Paper Industry. In the meantime Government 
are also considering other alternatives to ensure equitable distribution of 
papcr among the consumers. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperation) O.M. No. 9(18)/74-CSI dt. 15-1-1975.] 

Recommendation (Sr. No. 68. Paragraph No. 6.50) 

Th~ Committee note that to make available popular varieties of cloth 
require.d for mass consumption at reasonable prices, Government introduced 
statutory control on the production and prices of mill-made dhoties, sarces, 
long-cloth, drill and shirting cloth in 1964. The producti~n cover~d 
under this arrangement was about 50 per cent of total productlon of mill 
cloth and the obligations of individual mills were fixed under statutory 
orders. With effect from lst January 1967, this statutory obligation upon 
the mills was reduced from SO per cent to 40 per cent. This scheme was 
further modified in May, 1968. Control was continued only in respect of 
coarSe and lower medium categories of above varieties of cloth which 
accounted for about 25 per cent of total production of mill cloth. The 
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quantum of production of such cloth by each . mill was fixed under a 
statutory order but a scheme of collection of compensation at the rilte of 
.6 paise per sq. metre from mills towards short-fall in production of con-
trolled cloth, wa.; introduced. As no increase in price of controlled cloth 
was allowed after May, 1968, the production of controlled cloth fell 
from about 200 million sq. metres in November, 1968/January, 1969 
quarter to about 9 million sq. metres in February/April: 1971 quarter. In 
1971, Government accepted the industry's offer to produce 100 million sq. 
metres of controlled cloth every quarter on a voluntary basis w.e.f. 1st 
June, 1971. Until April, J 974, the mills were required to produce con-
lfoUed cloth to the. extent of 12. per cent of their production or 3.44 sq. 
metres per loom shift of 8-hours worked and the penalty for non-fulfilment 
of the obligation was Re. 1/- per sq. metre. With. effect'from lst April, 
1'974, the quaRtum of production of controlled cloth has. been,; doubled 
feom 100 million sq. metres to. 200 million sq. metres per quanet' and' the' 
penalty for non-fulfilment ·of obligation by the mills has been increased to 
Rs. 2,50 per sq. metre. Under the revised scheme the varieties of con-
trolled cloth have been increased to include medium 'A' category of clotll 
abo an.d the prices of cloth have been increased by 30 per cent over the 
May, 1968 prices. It would be evident from theebove that there has been 
no firm policy about the production of controlled cloth by the mills. While 
in ] 964 the statutory obligation upon mills for the production of controlled 
cloth was about 50 per cent of the total production of the mill~, .this was 
reduced to 40 per cent in 1967 and then to 25 per cent in May, 1968. 
Further, the 1968 scheme allowed the mills to opt out of the scheme by 
paying a nominal amount of 6 paise per sq.' metre "as pe'nalty: The result 
was that production of controlled cloth fell drastically from 200 million sq. 
metres to 9 million sq. metres per quarter. Although in June, 1 ?71, ~hc 
industry agreed to produce 100 million sq. metres of controlled cloth every 
quarter actual production has always fallen short of t.he agreed quantum 
except in the first year i.e. June, 1971 to May, 1972. Moreover, the con-
trolled cloth to be produced under this voluntary offer was less than 10 per 
cent of the total production of cloth by the mills as compared to 25 per 
cent under 1968 Scheme, 40 per cent under the t 967 Scheme an~ 50 per 
cent under the earlier 1964 Scheme. The Committee are unable to under-
stand why Government acquiesced in production of lesser qua·ntity of 
c·ontro11ed cloth by the Mills, and did not pursue a firm policy to make 
adequate quantity of popular varieties of controlled cloth available to t.he 
people. It has been argued that "it was not possible to meet the enhre 
requirements of the weaker sections of society out of the co?trolled cloth 
as the production of this cloth results in heavy loss to the mdustry. Thc· r 

Committee feel that with the 30 per cent increase in price of controlled 
cloth now allowed to the miDs under the new poticy, this argument is no 
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longer tenable. A more systematic approach to the problem would, in the 
opinion of the Committee, be to determine the minimum annual require-
ment of controlled cloth on the basis of a minimum per capita annual 
requirement of 12 sq. metres and the size of the population which has to 
be catered for particu:arly the weaker and vulnerable sections of society_ 
The Committee urge that Government may urgently assess the requirement 
of controlled cloth as aforesaid and take suitable measures to further in-
crease the production of controlled cloth to meet these requirements. 

Reply of Government 

1. The number of persons in the weaker sections of the 'population 
(below the poverty line with a maximum income of Rs. 3(0) at the end' 
of the Fourth Plan period (1973-74) is estimated at 230 millions. There 
bas been no recent assessment of cloth requirements of the weaker sections 
of the communitJy. The last assessment made on the basis ,of data of the 
Nationlll, Sample Survey was in 1964-65 when the per capita consumption 
was 6.5 metres. Assuming a normal growth of 1.5 per cent per annum, 
per capita consumption should stand at 7.5 metres in 1973-74. The total 
requirements of controlled cloth on the above basis should, therefore, be 
1725 million metres. Since the mill sector's share in the total cloth pro-
duction is nearly 50 per cent. the mill sector's obligation to produce con-
trolled cloth works out to 860 million metres per annum. 

2. Government have already decided to increase the production of con-
trolled' cloth from 400 million metres to 800 million metres with effect 
from lst April, 1974. Government considered that the larger the area of 
the controlled cloth, the greater is the obligation to fix a price closer to the 
economic price; the present increase of price over May 1968 prices by 
30 per cent falls considerably short of an economic price. A sufficient erea 
of production was proposed to be left out of controls for textile mill!; to be 
able to carn an over-aU rea!;on'able return that wilt absorb the loss from 
the manufacture of controlled cloth. An obligation to manufacture con-
troll\!d cloth fixed on a far higher limit would require the increase!; in the 
prices which cannot be borne by the weaker sections; for higher the quan-
tum of controlled cloth the greater is the necessity to provide a price in-
crease nearer to the level of economic prices. 

3. In these circumstances, it is not possible at present to provide for 
production of controlled cloth by the mill sector at a level hi!!her than 800 
milJion metres per annum, Which does not fall far short of the calculated 
requirement of 860 million metres vide para 1 above . 

. ![Ministry of Industry and Civil Supplies (Deptt. of Civil Supplie!; and' 
Cooperation) OM. No. 9(18)/74-CSI dt. IS-1-197S1 



Recommendation (Sr. No. 69, Para No. 6.51) 

*The Committee also consider that the obligations of individual mills 
for the production of controlled cloth should be fixed under statutory 
orders so that there is no shortfall in production. 

Reply of Govemment 

No comments in view of the foot-note added by the Committee. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperation) O.M. No. 9(18)/74-CSI dt. 15-1-1975.] 

Reeommendadon (Sr. No, 71, Para No. 6.56) 

tThe Committee would like Government to ensure that the controlled 
cloth produced by the mills is of the required variety, fast colour and 
standard width so 8S to meet the actual needs of people. ThO}' recommend 
that Government should also tighten their inspection machinery so as to 
ensure that the mills actually produce such cloth to meet their controlled 
cloth oblige.tion. 

Reply of Govemment 

The constructional particulars of controlled cloth have already been 
statutorily prescribed. These take into consideration the ·consumer re-
quirements in regard to variety, colour/fastness, etc. These lIlpecifications 
are being reviewed from time to time in the light of the consumer require-
ments and actual production and are modified as and when considered 
necessary. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperation) O.M. No. 9(18)/74-CSI dt. 15-1-1975.] 

Recommendation (Sr. No. 73, Para No. 6.65) 

The Committee are afraid that if controlled cloth is not lifted from the 
mills on a timely basis for whatever roosons, it is bound to lead to mal-

• At the factual verification stage, Government have stated that new 
policy enforced from 1-4-1974 provides for compulsory statutory produc-
tion of a minimum of 24 per cent of the total production of a mill in the 
form of controlled cloth. 

tAt the factual verification stage, Governmeat have stated that the 
revised policy effective from 1-4-1974 provides for control on variety-wise 
production of controlled cloth. 
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practices Ia fa" tile Committee have received reports that in many cases 
the cloth is deliberately not lifted time~ by collusion between interested 
parties to the detriment of the needy consumers. The Committee recom-
mend that Government should investigate in each case where the cloth has 
not been lifted in time by its nominees, be they Cooperatives or others, 
whether the reasons therefor are genuine. The-j would further like Gov-
ernment to consider this matter in depth and devise measures so as to plug 
this loophole for malpractice in the distribution of controlled cloth. 

Reply of Government 

The State Governments, who are primarily concerned with the lifting of 
controlled cloth, are being requested to look into any cases of delay in 
lifting of such cloth and take remedial actions and apprise Central Govern-
ment of the action taken. 

Ministry of Industry -and Civil Supplies (Deptt. of Civil Supplies and 
Cooperation) O.M. No. 9(18)/74-CSI dt./15-1-1975.] 

Comments of the Committee 

Action taken by State Governments may be communicated to the Com-
mittee also. 

Recommendation (Sr, No. 74, Para No, 6.66) 

The Committee feel that the malpractices in the distribution of con-
trolled cloth would be minimised if it is sold through fair price and autho-
rised shops on ration cards. In metropolitan and industrial towns, the 
c(lntrolled cloth should be made available through fair price and autho-
rised shops situated in areas where there is large concentration of workers 
and other belonging to low income group and in Jhuggi Jhonpri areas. 
People should be made aware of the existence of these shops by public 
announcements published in popular information media. The stocks 
received by these shops should also be similarly pub:icised. In small towns 
{\Od rural areas, it would go a long way in improving distribution if the 
D'istrict Magistrate is regularly informed of the despatches of controlled 
cloth in his District and he in tum adequately publicises the same in his 
District through local papers, public announcements and other appropriate, 
media. The District Magistrate could also elicit the active cooperation of 
the local population in ensuring fair distribution of the commodity. 

Reply of Government 

Detailed discussions with the State Governments in regard to streng-
thening the distribution arrangements have been held recently. As a re-
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suIts, the following broad guidelines have been issued by the Textile Com-
missioner to the State Governments:-

(i) Steps may be taken to reach the cloth to semi-urbani semi-rural 
centres with a population of 15,000 to 20,000. 

(ii) The ration cards/household cards etc. may be made the basis 
for sale of controlled cloth. 

(iii) Cloth may be sold to people with minimum specified monthly 
income. 

As regards the suggestion for publicising the shops where this cloth is 
sold by the District Magistrate etc., the State Governments who arc con-
cerned with retail distributio, of controlled cloth are being apprised of the 
Estimates Committees' recommendations and advised to take suitabJe 
action thereon. 
[Ministry of Industry ond Civil Supplies (Deptt. of Civil Supplies and 

Cooperation) O.M. No. 9( 18)/74-CSI dt./15-1-1975.] 

Recommendation (Sr. No. '15, Par. No. 6.67) 

The Committee also recommend that Government should lay on the 
table of Lok Sabha every six months a statement showing the production 
of various categories of controlled cloth by the mills and its State-wise dis-
tribution. 

Reply of Government 

Noted for compliance. 
[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 

Cooperation O.M. No. 9(l8)/74-CSI dt./15-1-1975.] 

RecflGllmendation (Sr. ~o. 76, Para No. 7.5) 

The Com:nittee appreciate that the power supply to industries had to 
be cut in different States for reasons beyond the control of the respective 
State Electricity Boards. They. however, feel that the aluminium industry. 
which is of vital importance for defence, tele-communication. power 
transmission etc., shoUld have rec~ived special consideration in the matter 
of availability of power. The Committee consider that as the Ministry 
of Mines and Metals are primarily concerned with the produetion of alumi-
nium in the country, it is their responsibility to assist the primary producers 
of this commodity in overcoming the problems which are vitiating produc-
tion. The Committee, therefore, recommend that the Ministry of Mints 
and Metals should vigorously take up with the State Governments concerned 
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the question of providi og adequate power to the various units so as to enable 
them to utilise the installed and licensed capacity to the optimum extent. 

I(eply or the Government 

The question of making available adequate power to the units engaged 
in aluminium production had been taken up vigorously with the concerned 
Electricity Boards, Planning Commission and the Ministry of Irrigation 
and Power. In view of the over-aU shortage in power in the States where 
aluminium smelters are located, it has not been possible to ensure that 
requisite power is made available to the smelters. The existing shortage 
of power supply to aluminium smelters is expected to continue for some-
time. However, comtant endeavours are being made in this regard by the 
Department of Mines keeping in view the need for stepping up aluminium 
production. 

[Ministry of Industry and Civil Supplies (Department of Civil Supplies and 
Cooperation) O.M. No. 9(18)/74-CSI dated 15-1-1975.] 

Recommendation (Sr. No. 77, Para No. 7.10) 

The Committee recommend that as aluminium utensils are generally 
used by weaker sections of society, the Ministry of Mines and Metals should 
have the requirements of the utensil industry which consumes commercial 
grade aluminium, surveyed with a view to provide adequate raw material 
to this industry. 

Reply of tile GovernmeDt 

The Development Commissioner, Small Scale Industries, has initiated 
action to conduct the survey on the requirements of aluminium for the 
utensil industry in the small scale sector. Once complete particulars of 
the end uses of commercial grade aluminium are available and pro-
per census of the operating small scale units has heen compiled. 
it should be possible to consider, along with the stepping up of production, 
arrangements for provision of adequate commercial grade aluminium to this 
industry. 

In the meanwhile, this Department have, for the year, 1974-75, placed 
at the disposal of DC, SSI 5,000 tonnes of commercial grade alumi-
nium Ingots for distribution to the small scale units engaged in the pro-
duction of items other than automobile and auto-8I'lcilllry components. 
The action taken by this Department would relieve to some extent the 
difficulties of the sm.all scale units engased in the utensil industry 

[Ministry of Industry and Civil Supplies (Department of Civil Supplies and 
Cooperation) O.M. No. 9(18)/74-CS1 dated lS-1·197~.] --- . 
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Recommendation (Sr. No. 78, Pan No. 7.21) 

7.21. The Committee are concerned to note that the production of 
soda ash which is a vital industrial raw material has declined while its 
demand has increased. It is admitted that one of the reasons for the shor-
tage of this commodity is that the installed capacity has not kept pace with 
the rising demand from the consumer industries. The Committee observe 
that the production capacity for this industry is not coming up on account 
of the delay on the part of the Government in taking a decision in regard 
to feed-stock for the industry. The Committee would like Government t<l 
take early decision in this respect so that the additional capacity licensed 
and approved for this industry actually materialises and the demand of tho 
-consumer industries is met in full. 

Rtp.y of the Government 

The present status of the soda ash industry in the country is given 
below: 

(ii) A \'\~111 [olrg!t of CJP!;;il), by 1978-79 II,OO,ooO tonnes l year 

(ij) A 1"1 lJl urg:t ()f p .. ol;.i.:~iol1 by 1978-7" 8,80,000 ,,~ .. 
:iii) A 1 lUll C1P dty aIr :.dy in~talled 6,17,600) " 
rei,,) C~pacit}' under implemeo1tation 2,15,000 .. " 
'(v) At litio:nl c'l?lcitV' ~'\lr w:lich letters of intent 

have b:::n i~su.:J 6,23,000 .. '0 

T"tal caplcity approv.:.i (iii' it, 1-") 14.S5,600 .. 
The soda ash industry is capital intensive Ilnd the gestation period for 

a new unit is over five years. About 1.8 to 2.0 tonnes of Common Salt 
and 1.5 to 1.8 tonnes of Limestone are required for producing one tonne 
af Soda Ash by the Standard Solvay Process. As these are substamial 
~uantities, it is desirable to locate the Soda Ash plant at such place which 
has advantage of such large quantities of Salt and Limestone in the near 
vicinity. The sea is the main source for Common Salt and, therefore. 
'Standard Solvey Soda Ash plants are built more or less on the sea coast. 
That is why the three plants in India have been built on the coastal towns 
o()f Mithapur, Porbunder and Dhrangadhara in the State of Gujal'at. 
'Tolerably good quality of lime stone is also available in the vicinity of these 
locations. But there have been signs that very high quality lime stone 
normally required in th~~ process-is not likely to be available in larger 
-quantities in the State of Gujarat. Together with this factor, -a very im-
-portet factor has come up against further concentration of Soda Asia 
capacity in the State of Gujarat viz. the large tonnage of transport requirccl 
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for cross-movement of coal and hard coke from distant coal fields and the 
off-take of the finished raw material to far away consuming centres in 
West Bengal, U.P., Bihar, Tamil Nadu, Andhra Pradesh etc. on these 
grounds, a ~iew was taken that..further creation of Soda Ash capacity in 
the country should be done preferablY'iri"States other than Gujarat. The 
view was taken that further creation of capacities for Soda' Ash Production 
in the country should be by the Modified Solvay Process where no lime 
stone is required and ·the requirement of common salt is 25 to 30 per cent 
Jess than in the, Standard Solvay. . .P.rocess.· :fn the Modified Proce'Ss, for a 
minimum economic unit of 200 tonnes of Soda Ash per day, about 23-,000 
tonnes of,Ammonia and 40,000. tonnes of Carbon Dioxide are required per 
year. As it is not economically . .viable to put up a single Ammonia Plant of 
a capacity of only 23,000 lonnes per year, such Soda Ash Projects have to 
be integrated with nitrogenous fertilizer plants. In the last five years, new 
schemes have accordingly been approved on the basis of the modified solvay 
process covering a total capacity of 5.83 lakh TPA. In addition, the pre-
sent units based on ~.tan4a!d ~solvay process Qave been allowed expansion 
to the extent of 2.55 TPA and the progress of implementation is satis-
factory. 

Additional capacity to the extent of 4.47 lakh tonnes of soda ash is 
expected to materialise by the implementation of the following schemes. 
before the end of the.V flan period:-

. , 

Tata Chemicals 

Saurashtra Chemicals . 

Dhrangajhra Chemicals 

Haldia Port. Project 
" :. Mah'arashtra CooP.. 

Tuticorin Alka1il'~ 

" " 0 ',. 

(Expansion) 

.. 
" 

(New Unit) 

1& •• ~ /' , eo 

" 
TOTAL 

C1akh tonnes) 

1'40 

I' 00 

0' IS 

0,60 

0,66 

0,66 

4'47 

This, w~uld. bring,"tl)e total installed .capacity to 1 O~M lakh tODIleS' ,By 
1978-79 and with thi,. c.anacity it would be"possible to meet a -demand of 
8.80 lakh JOlJAes by ·th~ -end of the Fifth plan period. 
{M:inistry of Industry: and CivU.Supp1ies (Department tif Civil" Supplies artd 

Cooperation) O.M. No. 9(18)/74-CSJ dated 15-1-1915.] oJ 

'llec0lD;lDencJation (Sr. No. 79 Para, No. 8.9) 

The Conimittee find that as manY as 20 commodities. are under the 
special.watch of the Civil Supplies Organisation. The Committee feel 

., 
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that some of tbese commodities e.g. electric lamps, hurricane lanterns,. 
footwear, household utensils etc. need not engage the attention of th~ 

Civil Supplies Organisation as the supply pOSition in these cases is easy. 
The Committee recommended that there should be a system of periodical 
review of the items 10r special watch by the, Civil Sup'p1ics Organisation 
with a view to confine the. special attention of that Organisation to only 
such Commodities of mass consumption the availability position in respect 
of wbich, is not comfortable. 

Reply of the Government 

The recommendation has been acce,pted. Necessary action has been 
imtlated by the recently constituted Deptt. of Civil Supplies and Co-
operation. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Coop'eration) O.M. No. 9(18)/74-CSI dt. 15-1-]975]. 

Recommendation (Sr. No. 80, Para No. 8.20) 

The Committee appreciate the objective with which the Civil Supplies 
Organisation was set up in order to provide timely intelligence to the 
highest authorities in Government in the matter of demand and availability 
of essential ,commodities of every day use to the public. Th('y note that it 
serves as a nodal organisation 'which keeps a constent watch on the avail-
ability and price trends of various essential commodities and informs the 
concerned agencies for taking remedial action to deal with shortnges. 
While the Committee do not want to minimise the service rendured by 
this organisation in times of real stress and strain and in effecting coordi-
nation between different departme'l1ts they feel that it has not put its ex-
perience to full use in refining its forecasting ability or in projecting in a 
meaningful ma~ne~ the areai of likely shortages and strains so as to faci-
litate action at· the highest level. A plea has been 'p'ut forv:.ard before the' 
Committee that there are constraint.s of funds 'and man-power which come 
in way of the Civil Suppl1es Organisation discharging its duties and ~s­
ponsibilities in a meaningful manner. The Committee feel that the role 
and objectives of Civil SupJjlies Organis'Btion should be precisely defined 
by Government and they should he given expert corps of staff well-versed 
in eCO'llomics with practical fields experience so as to assess and forecast 
in a r(',alistic manner the requirements. the:lilHly availability, the streS!ies 
and strains developing in the system and present a 'plan for action so as to 
facilitate decision mak.in,g at the highest level. The Com,mittee would· like 
to be informed of the' action taken by Government to streamling and 
reorient the Civil Supplies Organisation to discharge effectively its dutle~ 
and responsibilities. 
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Reply of the Govemme .. t 

The recommmendation has been accepted. 

The new Department of Civil Supplies and Cooperation has been 
·created in the Ministry of Industry and Civil Supplies with effect from 
11~10-1974, for serving as a nodal organisation, which would be equipped 
with the requisite staff, to discharge more effectively the duties and res-
P'Dsibilities specified by the Committee. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperation O.M. No. 9(l8)/75-CSI dt. 15-1-1975] 

Recommelldation (Sr. No. 81, Para No. 8.27) 

The Committee feel that the active involvement of public in the en-
forcement of various civil supplies control measures at all levels~vil1age, 
tehsiVtaluk, district-would be of immense help to the existing organisa-

·tion evolved by the State Governments for the purpose. The Committe~. 
therefore, suggest that a special study maY be made by the Civil Supp1ies 
Organisation as to the m~ner in which effective public cooperation 

. could be mobilised for the assistance of the executive machinery for the 
enforcement of the various civil supplies control measures in the States. 
The conclusions arrived at after such study may be commended to the 

. State Govemments for adaptation. 

Reply of Govenament 
The recommendation has been accepted. Necessary !follow up action 

"has been initiated in consultation with the State Governments and the 
Administrative Ministries concerned. 

: [Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperation O.M. No. 9(18)/74-CSI dt. 15-1~1975]. 

Recontmendadon (Sr. No. 8%, Par. No,. 8.30) 

The Committee would suggest that the Civil Supplies Organisation . 
should make a comparative study of the Civil Supplies Organisations and 

·control machinery evolved by the different States, analyse and evaluate 
the same, and make the results of their study available to all the States 
for their benefit. 

Reply of Goveil ... 1Dt 

The recommendation has been accepted. Necessary follow up action 
is being taken in consultation with the State Governments and Union 

. Territory Administrations. 

~ [Minic;try of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperation O.M. No. 9(18)/74-CS1 dt. 15-1~1975]. 
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RecollUDelldation (St. No. 83, para No. 8.32) 

The Committee would suggest that the Civil Supplies Organisation 
-should make a comparative and critical study, commodity-wise of the ditfer-
ent control orders issued by the various States. The result of the study 
made should be circulated to the State Governments to enable them to 
,take corrective measures, wherever necessary. 

Reply of Government 

Th~ recommendation has been accepted. Nec:eSlary follow-up action 
ihas been initiated in consultation with the Administrative Ministries can-
.cerned and the State Governments. 

;{Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperation) O.M. No. 9(18)/74-CSI dt. 15-1-1975.] 



CHAPTER III 

RECOMMENDATIONS WHICH THE COMMITTEE DO NOT DESIRE 
TO PURSUE IN VIEW OF THE GOVERNMENTS REPLIES 

Recommendation (SI. No.3, Para No.2. 7) 

The Committee note that to reduce the timelag in the availability of 
the date from the States, the Ministry of Agriculture introduced in 1969-
70, a whoUy centrally financed scheme known as 'Timely reporting of 
estimates of area and production of crops' and the scheme is in operation 
in eleven Stat~lI. so far. This scheme envisages advance data collection 
in respect of one out of the five villages selected at random i.e., in respect 
of about 20 per cent of tlte villages. In addition, the National Sample 
Survey Organisation of the Department of Statistics also arranges super-
vision of crop cutting experiments and land utilisation statistics by the 
State Governments. According to Government, this supervision was not 
adequate and the data also was not very reliable. A new scheme for data 
collection is being introduced by the Department of Statistics in coopera-
tion with the Ministry of Agriculture under which 10,000 villages would 
be selected from data enumeration-half of these villages will be super-
vised by the State Government staff and half by the Central Organisation 
staff and the data would be exchanged between the State Government and 
the Central Government so as to have more reliable and timely statistics. 
The Committee found that neither the scheme introduced by the Ministry 
of Agriculture in 1969-70 to collect timely data about the production in 
each State nor the scheme under which National Sample Survey Organisa-
tion supervised cutting experiments and land utilisation statistics were 
found effective in collecting reliable and timely production data in the 
States. It is surprising that Government could not effectively coordinate 
the activities of these two departments and put into force a scheme to 
conect reliable and timely data. The Committee are not sure whether 
the new scheme for data collection, which is now being introduced by 
the Department of Statistics in cooperation with the Ministry of Agricul-
ture has been evolved after a thorough examination of the shortcomings 
found in the earlier schemes. The Committee would like Government 
to closely watch the results of the working of the scheme so as to effect 
improvements without delay. The Committee need hardly stress that 
unless Government arrange to assess reasonably correctly the crop pros-
pects they would not be able to take timely measures to procure the food-

68 
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. grains within the cQuntry and/or import them from outside or initiata 
concerned measures for implementing contingency emergency agriculwral 
production programme. The Committee would like to be informed of 
the concrete measures taken in this behalf and the success achieved in 
procuring more accurate and realistic estimates of food production. 

Reply of Govemment 

The scheme for timely reporting estimates of principal crops initiated 
by the Ministry of Agriculture in 1969-70 was phased over different 

.States during the Fourth Plan period. Initially it covered two States of 
Maharashtra and Uttar Pradesh and later extended gradually to cover 
other States. The St1leme is currently in operation in eleven States where 
there is a regular reportin~ agency. The proposals for extension of the 
scheme to Punjab have recently been approved and the State requested 
to take action to implement the scheme from the kharif season of 1974-75. 
Proposals have also been received from the Government of Jammu & 
Kashmir for extending the scheme. These are being processed in con-
sultation with the Department of Agriculture and the Ministry of Finance. 
A proposal to initiate a similar scheme is a miniature form in the States 
of Kerala, Orissa and West Bengal which do not have regular reporting 
agency, form') part of a new scheme included in the Fifth Five Year 
Plan. The scheme is yet to receive the approval of the Expenditure 
Finance Committee. 

The National Sample Survey Organisation of the Department of 
Statistics had only limited staff resources till 1973-74 for organising super-
vision on crop cutting experiments and land utilisation statistics. The 
sllpervj~.:on of field work of crop cutting experiments was largely intended 
to ensure uniformity in concepts and definitions and other procedures 
rather than for working out correction factors. The supervision of land 
use was carried out only on a nominal scale and was intended to indicate 
broad areas which required improvement. 

It may be mentioned that the scheme of the Ministry of Agriculture 
for timely reporting of estimates of area and production of crops has 
helped greatly in collection reliable and timely production data in the 

. States. The experience of rUMing the schemes in the States has been 
that, by and large. the scheme has been able to met its objective of pro-
viding fairly reliable estimates of area under different crops immediately 
after sowing and very much ahead of the availability of data based on 
complete enumeration of all villages. The scheme has also been able 
to provide estimates of production based on the partial receipt of data 
relating to crop cutting experiments. Since the 9Cheme was not in opera-
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tion in all the States, it was not possible to build up estimates of difierent. 
crops at the all-India level. It is expected that with the implementation 
of the scheme in all the States, it would be possible to have timely esti-
mates of area and production of principal crops. 

It is an anticipated that the scheme of the National Sample Survey 
Organisation for supervision of crop cuttingj experiments and land-use 
statistics would also prove effective. The object of the supervision till 
recently was only to find out the departures in the field of prescribed pro-
cedures. It is only the new scheme under which supervision would be 
carried out in a sample of 10,000 villages, that would provide valid correc-· 
tion factors for both area under crops and their yield rates. The Com-
mittee has recommended that the Government should keep a close watch 
on the results of the working of the scheme so as to effect improvements 
without delay. As mentioned already the scheme consists of two parts· 
(i) inspection by the Central staff in a sample of 5000 villages and (ii} 
inspection in 5000 villages by the State supervisory staff. It has so far 
been possible to get the sanction of the Government to implement only 
the central part. Proposals for assistance to the State Governments for 
entertainment of additional supervisory staff to be able to organise inspec:. 
tion in a sample of 5000 villages are still under the consideration of the 
Government. It is expected that a· decision would be taken so that it 
would be possible to request the State Governments to undertake this 
programme from the ensuing rabi season. It is rclevent to mention that 
the Governing Council of the N.S.S.O. under the chairmanship of Prof. 
V. M. Dandekar, Director, Gokhale Institute of Politics and Statistics. 
keeps a close watch on the functioning of the scheme and reviews both 
the organisational and technical aspects of the programme as also the 
results thereof. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperation) a.M. No. 9(lS)/74-CSI dt. 15-1-1975.] 

Recommendation (Sr. No.4, Para No. 2.12) 

The Committee understand that in 1972-73 Government had a buffer 
stock of 7.S million tonnes of foodgrains but with the failure of monsoon 
in June-July 1972 an unprecedented pressure developed on the public 
distribution system. The Committee understand that Government resorted· 
to Emergency Agriculture Production Programme at a cost of Rs. 148 
crores to bring about increase in Food production. The Committee are 
left with an impression that if Government machinery had been able to-
assess correctly that there was a shortfall of as much as 22 million tonnes 
between the crop of 1972-73 and of previous year, they would have taken 
more expeditioul\ measures to rearrange for import of foodgrains in time 
rather than get them towards the fag end of 1972-73 when the pressure 
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on the prices of foodgrains had become unrelenting and had caused wide-
spread distress to the public at large particularly the weaker section of 
society. The Committee would like Government to Jearn two lessons 
from this experien<:e. First, their methodology and organisation for assess-
ment of demand and availability of foodgrains needs significant improve-
ment. SecODdly, Government should not allow their""buffer stock to be 
depleted to the extent that happened during 1972-73 as thereby their 
positie to influence prices through release from the buffer stock gets 
perceptably reduced leading to spiralling up of prices and exposing the 
weaker Sections of society to great suffering. 

Reply of Government 

Recommendations have been noted. 

Methodology & Organisation for Assessment of Demand and A vaiJability 
of Foodgrains 

1. Demand.-Demand for foodgrains comprises (a) demand for human 
consumption, (b) provision for seed, livestock feeding, industrial use, 
(c) requirements for inventories and (d) other uses. For estimating 
demand for human consumption in the different plans, s~h factors as 
population and likely growth of population, existing consumption levels, 
existing level of income/expenditure and postulated growth in incomes! 
expenditures and consumption have generally been taken into account. 
In the First Plan demand for foodgrains was worked out, firstly in rela-
tion to the then existing levels of per capita (adult equivalent) daily 
consumption of cereals and pulses, and secondly on the basis of a slightly 
higher requirement to improve the diet. For the second plan, the factors 
taken into account included the postulated increase in total urban popula-
tion, the need t<' improve per capita consumption. the need to 
counter possibilities of inflationary preossures and effects on food 
consumption of increase in national income and changes in its 
distribution were taken into account. In the draft Fifth Plan, the demand 
for foodgrains etc. has been estimated with the help of a Consumption 
Model built up on the basis of data on consumption expenditure by 
commodities and size classes thrown up by the successive rounds of the 
National Sample Surveys. An additional factor taken into account has 
been the envisaged reduction in inequality of incomes. Provision for 
food, seed industrial use and wastage is made on the basis of conven-
tional estimates derived from marketing surveys. As regards inventories. 
there is generally the difficulty of making precise estimates of require-
ments at different levels. particularly at the farm and trade levels. Since-
the Fourth Plan, provision has been made for the building up of a buffe~ 
stock. 
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2. Planning Imports.-A bread picture about the likely imports during 
;a plan period is obtainable on the basis of the estimates of demand and 
the production targets fixed under the plans. The Fourth Five Year Plan 
aimed at self-sufficien<:y in foodgrains production by 1973-74. The draft 
Fifth Five Year Plan also envisages self~sufficiency in foodgrains in the 

<country. However, on account of seasonal fluctuations in production 
from year to year, imports of foodgrains are planned essentially on an 
annual basis. For any given year imports of foodgrains are planned on 
the ba'Sis of the anticipated gap between requirements and domestic 
.availability. 

3. Buffer Stocks.-The present policy of having a buffer stock of 7 
million tonnes of foodgrains continues. While it i'S Governments efforts 
to see that the buffcr stocks are not depleted, occasions do arise when 
compelling circumstances like drought, floods and inadequate availability 
and exorbitant prices of foodgrains in the foreign market compel Gov~ 
·ernment to draw upon buffcr stocks. Such occasions cannot always be 
foreseen. However, when depletion of buffer stocks takes place, sustain-
ed efforts are made by Government to restore the buffer level of stocks 
through intensifying procurement and or imports to the extent possible 
within the limited foreign exchange resources. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperation) O.M. No. 9(18)j74-CSI dt. 15-1-1975.] 

Recommendation (SI. No. 13, Para No. 2.S9) 

The Committee note that although the issue prices of foodgrains from 
the Central Pool are uniform, different retail prices have been fixed by 
different State Governments, depending upon their own storage, handling 
and transport overheads. The Committee recommend that Government 
'may examine whether it is feasible to work out and introduce uniform 
. retail prices of foodgrains distributed through the publio distribution 
system all over the country as has been done in the case of levy sugar. 

Reply of Government 

The retail sale prices of foodgrains to the consumer are fixed by the 
respective State Governments after adding to the Central issue price, 

'their local distribution costs, consisting of various items like taxes, opera-
tional charges and wholesalers/retailers margin etc. which vary from 
'State to State. There is very little scope for bringing in uniformity in 
the taxes which are imposed by the State Governments, and other opera-
'tional charges incurred by them. 
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In order to bring about economy and to reduce the existing margins 
between the procurement and sale prices of foodgrains a committee under 
the Chairmanship of Union Food Secretary has already been set up to 
examine ways and means for reducing the distribution cost on toodgrains 
in the States. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperation) O.M. No. 9(l8)/14-CSI dl. 15-1-1975]. 

Comments of the Committee 

The final action taken in pursuance of the Report of the Committee 
to examine ways and means for reducjng the distribution cost on food-
grains may be intimated to the Estimates Committee. 

Recommendation (Sl. No. 15 Para No. 2.69) 

The Committee note that Assam is the only State which has taken 
'over the wholesale trade in rice. Government should watch carefully ihc 
result of this take-over and its effect on the open market prices with 
particular reference to availability of rice to weaker sections of society. 
The Committee have no doubt that Government at:e examining in depth 
the problems involved in monopoly procurement by public agencies, 
movement, storage and distribution in the interest of effective implementa-
tion of the policy to make available essential foodgrains to weaker section 
of the society at reasonable prices. 

Reply of Government 

Assam is the only State which took over the wholesale trade in rice 
with effect from 1-11-73. Even before th'e takeover there was al.ceady 
a system of monopoly procurement of rice/paddy by the State Govern-
mel'lt through Apex Marketing Societies and F.C.I. The F.C.I. however 
used to employ individual traders as the procurement agents prior to 
1st November, 1973. This practice has given up from the date of take-
over of wholesale trade and entire procurement thereafter was done only 
through Cooperatives. 

During the current kharif season (1973-74) a quantity of 1.12 Jakh 
tonnes of rice (including paddy in terms of rice) was procured in Assam 
upto 31st August, 1974 against a target of 1.5 lakh tonnes. This com-
pares favourably with the procurement of only 79,200 tonnes of rice in 
Assam during the corresponding period of the 1972-73 season. 

The procurement of a sizeable quantity of rice has strengthened the 
capacity of the State Government to meet the requirements of deficit area'S 
3653 LS-6 
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and to arrange for distribution in rural areas in a situation of scarcity and 
bigh prices. 

In order to avoid over-lapping and wasteful movement the State Gov-
ernment made arrangements for quiCk movement of procured stocks for 
supply to the bulk consumers as well as to the storage centres in a 
planned manner. 

After the takeover of wholesale trade in rice and paddy the work of 
distribution has also been transferred from private wholesalers to multi-
purpose Cooperative Societies. The elimination of private wholesalers 
has checked the scope for sale of rice at higher rate by the unscrupulous 
traders. However, the price of rice in the open market at present is 
comparatively high. This is because of the higher procurement prices 
fixed by the Government of India and also because of the general increase 
in prices of all essential commodities. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperatkn) O.M. No. 9(18)/74-CSI dt. 15-1-1975]. 

~ommendation (SI. No. 17, Para No. 2.83) 

The Committee note that the quantum of food grains issued to the 
card holders from fair price shops varies from State to Stote and also 
between different areas in the same State, depending upon the availability 
of foodgrains in the market etc. They note that it is left to the State 
Governments to dctermine the quantum of is'Sues depending upon local 
conditions. The Committee feel that since the foodgrains requirements 
of State Governments arc largely met from the Cen"tral Pool, it would be 
desirable if the quantities of foodgrains distributed through the public 
system on ration cards, ~lrc un:forlTl to the extent possible. The Committee 
recommend that Government should examine the feasibility of laying down 
certain basic guidelines in regard to the foodgrairrs to be issued per con-
sumer unit as has been done in the case of sugar. 

Reply of Government 
Public distribution system is designed mainly to meet the require-

ments of foodgrains of the vulnerable and weaker sections of the society 
which covers only a part of the foodgrains requirements of the country 
as a whole. Central allocations are essentially to supplement the food-
grains requirements of State Governments. Distribution within the State 
is the responsibility of the State Government. Issues through fair PTlC., 
shops are intended to supplement the availability in the open market. 
Since the supplies, particularly the per capita availability in the open 
market, vary from State to State, region to region in a State as well as 



75 

rural and urban areas, it will be appreciated that no uniform norms can be 
fixed for issues through the Public Distribution system for the entire coun-
try. It has to be left to the discretion of the State Governments to deter-
mine the quantum of issues depending upon the local conditions. 

2. In regard to quantum of foodgrains to be issued to each ration 
card holders it is already laid down that it should not exceed 2 Kgs. 
per adult per week. However, the actual quantities which may be sup-
plied to a card holder is laid down by the respective StGte Govts. depend-
ing upon various factors enumerated in the preceding paragraph. No 
comparison can be drawn between foodgrains and sugar, since there is 
70 per cent levy on sugar produced in the country which is distributed 
through the public distribution system while in the case of foodgrains 
the quantity that is available for distribution is of the order of 8 to 9 
per cent of the total production. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperatioo) O.M. No. 9(18)/74-C'SI dt. 15-1-1975]. 

Comments of tbe Committee 

The Committee feel that Government should endeavour to pursuade 
the State Governments to reduce the wide disparities in the quantum of 
foodstuffs supplied to individuals on ration cards in different States. 

Recommendation (SI. No. 23, Para No. 3.20) 

"The Committee are glad to note that the production of sugar dur-
ing 1973-74 is likely to be about 45 lakh tonnes against the 
demand of 43 lakh tonnes. If the expected production dur-
ing the current year is realised. the Committee hope that Go-
vernment will not only be able to make larger allotments of 
levy sugar to the Statcs to meet the dcmand but would also 
take steps to build sufficient buffer stock for use in case of 
future emergencies. The Committee need hardly stress that 
in view of wide tIuctuations in the production of sugar in the 
past Government should not lose the opportunity to build a 
buffer stock of sugar to the extent possible during the current 

year." 

Reply of Governmeat 

The Government have already accepted in 1972 itself the necessity 
fOf, and he utility of, progressively building up a buffer stock for stabilisa-
tion of supplies and prices of sugar. Though the production has in-
creased during 1972-73 and 1973-74. it has not been such as to leave any 
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surplus for buffer stocking, after meeting the requirements for a reason-
able level of domestic consumption and maximum possible exports {or 
e.arning the much-needed foreign exchange. During 1973-74, the produc-
tion has been only 39.S lakh tonnes against the earlier estimates of 45 lakb 
tonnes because of the damages caused to cane by pyrilla infestation, coun-
tinued frost, lack of winter rains, etc. The experts have, nevertheless, 
been stepped up to an all-time high of 5 lakh tonnes in 1974 to take the 
maximum advantage of attractive prices for sugar in the world market and 
earn a record foreign exchange of about Rs. 230 crores. Consequently, 
the season has cnded with only a slender carryover for ]974-75. 

[Ministry of Industry and Civil Supplies (Peptt. of Civil Supplies and 
Cooperation) O.M. No. 9(18)/74-CSI dt. 15-1-1975]. 

Reoo,mmendation (SI. No. 24, Para No. 3.%6) 

"The Committee note that Government have to ex.port sugar at a 
loss because world production being more than the demand, 
the international prices arc lower than the cost of production. 
While it may be necessary to export some sugar to earn 
foreign exchange in the context of increased pressure on the 
foreign exchange resources on account of the energy crisis, the 
Committee would like Governm'.!nt to determine the quantum 
of export in the light of the fact that sugar has to be exported 
at a loss when indigenous production is required not only to 
meet the domestic dcm:md for this ess:!ntial commodity but 
also to build adequate buffer stock." 

Reply of Government 

The Government have noted the recommendation of the Committee. 

2. It may,. how~vcr, be pointed out that the period of exporting sugar 
at a loss appears to have cnded with 1972. Since then, the sugar prices 
in the world market have steadily incre3sed and. during th'.! current year, 
have been very attractive. In fact, world market sugar prices are treble 
these which p.revailed only about a year ago. The sugar exports in t 973 
of about 2.5 lakh tonnes, including one lakh tonnes of raW ~ugar to the 
preferential markets of U.K. and U.S.A. against prior cC>.mmitments, re-
sulted in a profit for the Government. Durin!! 1974, with a view to earn-
ing the maximum foreign exchange to meet the increasing need for it for 
paying for imports of crude oil, fertilizers, foodgrains etc., the Govern-
ment attempted to maximise th'! export consistent with the production in 
the country and the reasonablt: requirements for dome<;tic consumption. 
Altogether. 5 lakh tonnes of sugar from 1973-74 production will be ex-
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ported earning about Rs. 225 crores of foreign exchange, and a rupee pro-
fit of more than Rs. 100 crores. 

3. As the forecast for 1975 also in equally encouraging, it is proposed 
to follow in 1975 the same policy of maximising exports as for 1974. 
The position will, however, be kept under constant review. 

[Ministry of Industry and Civil SuppJies (Deptt. of Civil Supplies and 
CooperatiOl1) O.M. No. 9(l8)/74-CSI dt. 15-1-1975]. 

Recommendation (SI. No. %7, Par. No. 3.54) 

"The Committee are informed that the b-dsic quotas of the States 
are based on the consumption pattern during 1967-68 and 
1968-69 seasons. It is admitted that while fixing the basic 
quotas of States, larger per capita consumption in past years 
has been given weightagc. The Committee feel that the con-
sump:ion of sugar at a particular point of time depends 
upon a number of factors e.g. the purchasing power of the 
people, food habits, the degree of sophistication and availabi-
lity of alternative sweetening age?lts such as gur and khand-
sari. Besides, during the last 6--7 years there has been a 
rise in income levels and more urbanisation: The existing 
criteria for fixing State quotas have, therefore, become out-
dated. The Committ<re are informed that representations for 
incr::as.ing monthly levy sugar quotas have b"en received by 
Government from time to time from certain States and Go-
vernment have explained to them their inability to increase 
the supplies until availability of sugar is increased. The Com-
mittee recommend that Government may set up an Advisory 
Board consisting of representatives of the States for evolving 
a rational and scientific criterion for fixing the basic quota of 
levy sugar for each State which takes into account inter-alia 
the population of the State. the rising incomes in rural areas, 
the pattern of current consumption etc." 

Reply of Government 

The Government have noted the observations of the Committee. It is 
felt that an advisory board consisting of representatives of the States as 
suggested by the Estimates Committee may not be able to come to any 
useful conclus.ions as each State will press its own case for higher al1ot-
ments regardless of other relevant and balancing considerations. The Go-
vernment can, however, considering what the best way of evolving a 
rational and acienti1ic criteriou for fixing the bask quota. of levy aug... .. 
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the different States could be and take necessary action as early as 
possible. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperaticn) O.M. No. 9(18)/74-CSI dt. 15-1-1975]. 

Recommendation (SI. No~ 28 Para No. 3.55) 

"The Committee note that there are wide differences in the per 
capita availability of levy sugar as between different States 
ranging between 1 Kg. and 226 grams per month. The Com-
mittee are not convinced by thc reasons advanced by Govern-
ment for this wide disparity as sugar is now widely used in 
rural areas all ov;:r the country. They, therefore, recommend 
that these differences should be reduced to the minimum." 

Reply of Govemment 

This recommendation of the Committee will also be kept in view while 
taking action as proposed under .paragraph 3.54. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperaticn) O.M. No. 9(l8)/74-CSJ dt. 15-1-1975]. 

Recommendation (SI. No. 33, P .... No. 4.15) 

"The Committee would also like to point out that the acreage. 
under various crops at a given time docs not entirely depend 
upon natural factors. The farmers' choice of crop in uniform 
conditions, depend to a large extent upon his estimate of 
the prospective level of prices in respect of different agricul-
tural commodities. Frequent shifts in the cropping pattern 
leading to uncertainties in production could, therefore, be 
avoided only if appropriate price differentials are maintained 
as between different crops. The Committee, therefore, sug-
gest that the Agricultural Prices Commission should keep these 
considerations in view while recommending the prices in res-
pect of different agricultural commodities so as to have the 
desired .pattern of agricultural production". 

Reply of Government 

It has been ascertained from the APC that while recommending the 
price policy in respect of different agricultural commodities. they keep in 
view the following broad considerations as laid down in their terms of 
reference:-

(i) the need to provide incentive to the producer for adopting 
improved technology and. for maximising production; 
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(ll) the need to ensure rational utilisation of land and other pro-
duction resources; and 

(iii) the likely effect of the price on the rest of the economy, par-
ticularly on the cost of living, level of wages, industrial cost 
structure, etc. 

More specifically in deciding upon the appropriate levels of minimum 
-support/procurement prices for different agricultural commodities. the 
Commission takes into account, in addition to other factors, the available 
,data on cost of cultivation of the crop, changes in put prices, the changes 
effected in the administered prices of the competing crops, the crop pro-
·speets in a particular year and the expected trend in the market prices. 

{Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperaticn) O.M. No. 9(18)/74-CSI dt. 15-1-1975]. 

Comments of the Committee 

The reccmmendation of the Committee should be forwarded to the 
A2ricuitural Prices Commission for necessary action. 

Recommendation (SI. No. 45, Para No. 4.64) 

"The Committee understand that the pressure on vanaspati seems 
to stem from two factors namely, competitive prices as the 
prices of vanaspati contain an element of subsidy represented 
by imports of edible oils at cheaper rates, and the consumers 
preference for hydrogenated oil. The first factor can be taken 
care of by maintaining reasonable parity between the prices 
of vanaspati and those of edible oils. As for the second-
factor, it may be possible to meet it to some extent by publi-
cising widely that the traditional use of raw edible oil as a 
cooking medium has its own value and in fact the use of 
unsaturated oils is in the better interest of ;public health. This 
two-fold approach may well make for relieving the undue 
pressure on vanaspati which is leading to scarcity conditions 
in urban and metropolitan areas. 

Reply of Government 

Of the two factors referred to, the first no longer exists in view of the 
.change in pricing procedures referred to in the reply to the E!ltimates 
Committee's observation in para 4.60. As of now, the prices of van as-
pati are being fixed solely with reference to the prices of indigenous oils. 

As .regards the second factor, health authorities have certified that 
-vanaspati is as good and nutritious a cookin~ medium as the raw or refined 
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vegetable oils from' which it is made, To ensure adequate poly-unsaturat-
ed fatty acid content in the product, the usage of a minimum of 10 per 
cent of specified oils, rich in these acids, has also been prescribed by law. 
In the circumstances, it is felt that any official publicity in favour of one 
or other of the cooking media presently in use, may not be consistent with 
the factual position obtaining in this regard. 

[Ministry of Industry and Civil Sup;Jlies (Deptt. of Civil Supplies and, 
Cooperation) O.M. No. 9(l8)/74-CSI dt. 15-1-1975]. 

Recommendation (SI. No. 53, Para No. 5.36) 

The Committ~e feel that the lDPL, which is already playing a domin-
ant role in the manufacture of hasic drugs should also t:lke upon itself 
the responsibility for standardising the drug formulations. T!1:: standards 
evolved should thereafter be statutorily enforced upon the manufacturers. 

Reply of Government 

Drugs formulations fall into two broad categories.-(a) Formulations 
described in the official pharmacopoeias and (b) Formulations not in-
cluded in the official pharmacopo~ia and which are develop'ed by the 
manufactures themselves. For formulations falling under category (a) the 
standards are already laid down in the official pharmacopoeias like the 
Indian Pharmacopoeia, the British Pharmacopoeia, the United States 
Pharmacopoeia etc. and the question of drawing up standards for these 
formulations does not arisc. These Pharmacopoeias are periodically re-
vised and the standards are brought upto date. In India the Indian 
Pharmacopoeia Committee of the Ministry of Health and Family Planning 
re~iscd the Indian Pharmacopoeia, The I.D.P.L. is represented in the 
various Sub-Committees of the Indian Pharmacopoeia Committee which 
draws up the standards. As regards formulations falling under category, 
(b) the manufacturers marketing the formulations draw up their own 
standards. Mis. IDPt. who are marketing many non-pharmacopoeial for-
mulations have developed their own stundards for thei.J: products. The 
number of formulations marketed in the Country run into thousands and 
it may not bc practically possible for the I.D.P.L. to draw up standards 
for all the non-pharmacopoeial product marketed in the country. 

[Ministry of Industry and Civil Suppli~s (Deptt. of Civil Supplies and 
Cooperaticn) O,M. No. 9(18)/74-CSI dt. 15-1-1975]. 

Recommendation (Serial No, 67, Paragrapb No. 6.42) 

The Committee would like Government to examine whether there can 
be a working arrangement whereby the whole sllle and retail prices for 
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major varieties of paper which are used by public are widely publicised. 
In fact the Committee would like it to be made obligatory on pap.:c 
stockists and retailers to display prominently the stock ,position of various 
varieties of paper and the fair prices fixed therefore. The Committee are 
convinced that unless there is effective participation of pUblic, informal 
control would not achieve the objective of making available paper at fair 
price to thc genuine us('.rs. 

Reply of Goverament 

Under the new scheme, the white printing paper is not b~ing sold 
through the normal channels of trade but is being allocated to the con-
sumers throu.gh the State level Committees at a fixed price. As for other 
varieties of paper, the industry is to effect price increase in consultation 
with the consumers and not otherwise. The entire matter is however being 
reviewed. 

[Ministry of Industry and Civil Su,?plies (Dcptt. of Civil Supplies and' 
Cooperaticn) O.M. No. 9(l8)/74-CSI dt. 15-1-1975]. 

Comments of the Committee 

The result of examination being made may be communicated to the 
Committee. 

Recommendation (81. No. 70, Para No. 6.54) 

lbe Committee recommend that Government should review the ques-
tion of enjoining in II suitable form the controlled cloth obligtion upon the 
big powcrloom units also so that controlled cloth is available in larger 
quantities to meet the requirements of the public. 

Reply of Govemment 

The powcrloom industry is in the decentra1i~d sector and most of the 
units are of small size of about 4 powerlooms each. Such small units 
generally do not buy yarn themselves. but work through the master-
weavers who supply them the yarn and take the cloth after paying the 
weaving charges. There is a very limited number of large scale units wh~ 
make their own arrangements of yam and the marketing of the cloth. 

2. It is. therefore. not possible for these small scale units to participat~ 
in any scheme of production of controlled cloth which involve a less leave 
atone a· "no profit no loss" basis and Powerloom units hardly have any 
capacity to abrorb losses inherent in the productiort of controlled cloth. 
Furt.bet- any IIcbeme in tht.. regard cannot be enforced. However. tIM 
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.. matte is being further examined, with a view to seeing whether the larger 

.'units could be brought into the Scheme. 

,{Ministry of Industry and Civil Supplic!. (Dl!ptt. of Civil Supplies and 
Cooperatioo) O.M. No. 9(l8)/14-CSJ dt. 15-1-1975]. 

Comments of tbe Committee 

.. The result of review may be communicated to the Committee. 



CHAPTER IV 

RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE 

COMMITTEE 

Recommendation (SI. No.2, Para No. 2.6) 

The Committee consider it rather strange that whereas in any system 
-of planning, first the demand is assessed and then the availability is planned 
accordingly, in the case of food grains in the Ministry of Agriculture seelc 
to estimate the demand on the basis of availability. While noting the views 
of Govemment the requirement of foodgrains depends upon 'production, 
income, relative level of prices etc.' the Committee consider that food 
.being a basic human necessity, it is imperative that the requirements are 
assessed and projected most carefully on the basis of known minimum 
requirements. The Committee are surprised that Govemment are not able 
to give definite information about the requirements of fo~grains. The 

·Committee regret to find tlbat the requirements are being determined in an 
arbitrary manner from season to season on the basis of reports from States 
regarding availability of foodgrains which according to Government them-
selves, are neither availa'ble in time nor are very reliable. The Committee 
-strongly recommend that the Central Governmmt should, without any 
further delay, devise suitable methodology for -assessing every year tho 
overall demand of foodgrains in the country on the basis of the minimum 
consumption requirement. so that the total availability of foodgrains could 
"be planned in a more systematic manner. 

Reply of Government 

The Estimates Committee have suggested that the requirements of food-
-grains for human consumption be assessed and projected on the basis of 
-'minimum consumption requirements'. It may be stated that since mini-
-mum consumpticn requirements in terms of nutritional levels can be met 
by the consumption of not only cereals and pulses but also of other food-
-stuffs such as, sugar, fruits, vegetables tuber crops like, mpioca, potatoes 
and sweet potatoes, meat, fish and eggs, milk and milk products etc., it is 

·-difficult to estimate the demand for foodgrains without considering the 
availability of other foodstuffs. Since the per capita availability of otber 

100dstuffs is not of the same level in different states. the demand for food· 
:grains for different ,'rues also cannot be taken to be equal. Further, the 
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consumption of foodgrains is also considerably influenced by the purchaslDg 
power of the people. Therefore, while the con;:ept of the minimum con-
sumption requirements representing a balanced nutritional level of diet has 
to be kept in view as an underlying objective of policy, the year to year 
estimates of requirements of foodgrains have to take into account t:1e 
existing consumption levels and the purchasing power of the people. It is 
in this context that per capita availability of foodgrains in a normal period 
(average of three recent years) which represents the existing level of con-
sumption, is taken as a basis for the estimation of demand. The increase 
in demand resulting from the planned expected growth in income or pur-
chasing power and changes in its distribution and grow~h in population is 
also taken into account while estimating overall demand, for human 
consumption. 

A brief note submitted to the Estimates Committee recently which. 
describes (i) the methodologies adopted for estimation of overall demand 
for foodgrains in the country during the different five year plans, (Annex, 1) 
(ii) the procedure followed for planning of imports and the steps being 
taken to improve the reliability of estimates of production which are crucial 
for planning of imports on a realistic basis (Annex. 2) is attao:1cd. 

ANNEX-I 
(relating to para 2.6) 

A note on the various methodologies/institution a) mechanism evolved from 
time to time for collection of data regarding demand and production ot 
food grains in the country; their adequacy and the use made thereof in 
planning production and imports of foodgrains in the country. 

1. DeDUUld.-Demand for foodgrains comprises (a) demand for human 
consumption, (b) provision for seed, livestock feeding, industrial use and' 
wastage, and (c) requirements for inventories. For estimating demand tor 
human consumption in the different plans, such factors as population and 
likely growth of population. existing consumption levels, existing levels of 
income/expenditure and postulated growth in incomes/expenditure and 
consumption hoas generally been taken into account. In the First Plan 
demand for foodgrains was worked Ollt, firstly in relation to the then exist-
ing levels of per capita (adult equivalent) daily consumption of cereals 
and pulses, and secondly on the basis of a slightly higher requirement to 
improve the diet. For the Second Plan, the factors taken into account 
included the pastu)ated increase in total urban population, the need to 
improve per capita consumption, the need to counter possibilities of infta-
tiooary pressures and effects on food consumption of increase in national 
income and changes in its distribution were taken into account. In the 
draft Fifth PI·an. the. demand for foodgrains etc. has been estimated with 
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·the help of a Consumption Model built up on the basis of data on COD-

sumption expenditure by commodities and size classes thrown up by the 
successive rounds of the National Sample Surveys. An additional factor 
taken into account has been the envisaged reduction in inequality of in-
,comes. Provision for feed, seed industrial use and wastage is made on 
the basis of conventional estimates derived from marketing surveys. As 
l'egards inventories, there is generally the difficulty of making precise 
.estimates of requirements at different levels, particularly at the farm and 
trade levels. Since the Fourth Plan, provision has been made for the 
building up of '3 buffer stock. 

2. PlaoniOI Jmports.-A broad picture about the likely imports during 
a Plan period is obtained on the basis of the estimates of demand and t.:le 
production targets fixed under the Plans. The Fourth Five Year Plan 
aimed at self-sufficiency in foodgrains production by 1973-74. The draft 
Fifth Five Year Plan also envisages self-sufficiency in foodgrains in the 
country. However, on account of seasonal fluctuations in ptoduction from 
year to year, imports of foodgJlains are planned essentially on an annual 
basis. For any given year imports of foodgrains arc planned on the basis 
of the anticipated gap between requirements and domestic availability. 

3. For Planning imports on a realistic basis advance estimates have to 
be compiled, eithi!r before the harvest of the crop or §oon thereafter. 
Allhough scientific methodology is being adopted to com~i1e estimates or 
area and production of ditlerent crops, the advance estimates, by their very 
nature arc tentative and subject to revision. Efforts are being made to 
reduce the timelag and improve the reliability of the production data. An 
idea of the two schemes recently undertaken is given in the annex. 

ANNEX-2 
(re/tlting to pam 2.6) 

A note on the collection and compilation of statistics of area and pro-
duction of principal crops in India. 

1. Present sYllltem: 
Area estimates.-Estimatc of production of a crop is obtained a& Q 

product of the area under that crop and its average yieKl per hectare. 
Area under principal crops is collected by field to field enumeration by the 
stafT of the State Department of Revenue. Normally there are two crop 
ennumerations during the agricultural year, one during the kharif season 
and the second during the rabi season. Patwari, Karmachari. Lekhpal or 
Taluti who is the 10~est level revenue functionary of the State Revenue 
Department is entrusted with this task and he is in charge of a group of 
4-6 villages on an average. His work is supervised by successive levels of 
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supervisory staff of the Revenue Department. In recent years, there has 
also been a provision for supervision by statistical staff. In some States, 
like Bihar, Karnataka, Madhya Pradesh. Uttar Pradesh etc. where summer 
crops are also being cultivated on an extensive scale, there is '3 provision 
of a third crop enumeration during the summer season. The system 01· 
complete enumeration obtains only in the temporarily settled areas. ]n 
the permanently settled States of Kerala, Orissa -and West Bengal, area 
under crops is obtained through sample surveys. 

Yield estimates.--Till about two decades ago, yields per hectare were 
obtained through eye appraisal of the patwari and revised at successive 
levels by higher level staff on their own judgement through extensive 
tours. However, since 1950. this subjective procedure has been n:pl:tecd 
by the objective method of crop cutting experiments by the random sample 
method. In this procedure, a pre-determined number of viJIag::s is selected 
at random for each crop and in each selected village, two crop fields are 
selected at random and in each field a plot of detined size (ordinarily 5x5 
metres) is located at random. The produ~e from the plot is harvested, 
processed and weighed. In a small percentage of cases, further processing 
of the crop is also done to determine the ratio of the crop in the marketed 
form to the crop on the date of harvest. At present, at the all-India level, 
9S percent of the production of cereals and 72 percent of the production 
of pulses are based on crop estimation surveys. The percentages in respect 
of rice and wheat are 95 and 99 respectively. Among commercial crops, 
the percentage coverage for production through crop estimation surveys is 
91 for groundnut, 78 for cotton, 99 for jute and 95 for sugarcane. 

At present, approximately 135,000 crop cutting experiments ere planned 
annually on principal food and commercial crops. The surveys are design-
ed, organised and conduded, either by the State Bureau of Economics and 
Statistics, or the Department of Agriculture or Land Records, under the 
overall technical directiCC'J of the National Sample Surveys Organisation of 
the Ministry of Planning. The field work is generally entrusted to the statt 
of the Revenue/Land Records/ Agriculture Development Department. The 
Directorate of Economics and Statistics in the Ministry of Agriculture :bas 
the primary responsibility of compilation and coordination of agricultural 
statistics at the all-India level. 

Crop estimates.-Normally, 2 or 3 estimates are issued during a year 
in respect of each crop except in the case of cotton and tobacco, where the 
number is 5 and 4 respo:ctively. The first estimate which is issued imme-
diately after sowings furnishes information on the area likely to have been 
sown to the crop during the year. which is based on the assessment of the 
patwari in the light of the rainfall and weather ccnditions and the tours 
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undertaken by him in his jurisdiction. These first estimates are revised at 
successive levels by higher level officers on the basis of their own ussess· 
ment of the weather conditions and crop sowings. The second estimate 
which is issued 2-3 months later, revised the earlier estimates in the light 
of more up-to-date information. It is only at the stage of the final estimate 
which is issued 'lifter the crop has been harvested, that area shown as betng 
UIlder the crop, is expected to be based on complete enumeration ot 
acreage by patwaris. Estimafes of production are generally presented only 
in the final estimate and arc based on the results of crop yield surveys by 
the random sample technique. 

2. DefideDcies in the present system.-Some of the deficiencies in the 
acreage and yield statistics that have been noticed in the persent system 
are enlisted below: 

(A) Acreale: 

(i) The jurisdiction of the patwari (the primary reporter) is large 
in many States and he is also saddled with a large number of 
other responsibilities such as land revenue collection, loan 
disbursement or rC"dlisation, drought or flood relief, etc. He 
is, thus, not in a position to do crop inspection over the entire 
cropped area in the villages in his charge, in time, and henee 
estimates of area under crop are delayed, som'etimes not based 
on complete CClumeration, and may sometimes be not in con-
formity with prescribed instructions. 

(ii) Details of irrigation by sources are also not recorded tully. 

(iii) There are sometimes transfer and aggregation errors in the 
figures reported by the patwari and; 

(iv) Area under new crops like summer rice, soyabean etc. which 
hoave gained considerable importance in recent years in some 
States is not yet reflected in the crop enumemtion and in the 
design of the crop cutting experiments. 

Yield rate. 

In crop cutting experiments, the following shortcomings have been 
noticed: 

(i) All the planned number of experiments are not carried out due 
to heavy workload of staff. Only about 70-80 percent of the 
experiments planned are reported for working out estimates of 
average yield. 
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(ii) The proportion of irrigated and unirrigated plots in the sample 
is sometimes found to differ significantly from the data avail-
able from land use statistics in some states and for some crops. 

(iii) The proportion of actual total area under high yielding 
varieties of crops sometimes differs from that in the random-
ly selected crop cutting samples. 

(iv) The average yields of supervised sample in some States are 
consistently higher than the unsupervised yields. ' 

(v) Fields initially selected on a rando:n basis get substituted 
either willfully or because the crop has been harvested by the 
time the primary staff visited the village, which vitiates the 
randomness of the samples, and may also introduce bias. 

(vi) A recent check has shown that in several plots the crop cutting 
staff do not carry their own standardised and tested experi~ 
mental equipment such as weighing balances, or weights. 

The nct result of these deficiencies is that the crop estimates get de-
: layed and even, when available, they are not free from errors. 
2. Advance estimates. 

A difficulty arises in the framing of advance estimates when the 
crop is still in the field and is yet to be harvested while the data arc 
required for the purpose of policy ni·aking. IEven when the crop 
has been harvested, it takes time to tabulate and process the mass 
of data on area and yields available from crop enumeration of thoullands 
of villages and crop cutting experiments scattered over different parts 
of the country. Adv(lnce estimates are generally framed by Statl" 
Governments on the basis of weather aod crop conditions and whatever 
information is available, at that stage on area and yields. availability of 
inputs, execution and functioning of other development pT.ogrammes. The 
Central Government trics to get these advance estimates from the State 
Govern:ncnts. but whcre these cstimates are not furnished, attempts are 
mades to frame provisional estimates on the basis of crop and weather 
reports and information gathered from knowledgeable persons from the 
'State Governments as well as from others. The advance estimates fram-
ed at different points of time by the State and Central Government being 
subjective, there is the possibility of these being different from one another. 
On its part, the Ministry of Agriculture keeps on revising its estimates as 
better and more uptodate infor:nation becomes available from the State 
Governments, but, by their very nature, those estimates "are tentative and 
have to be used with great care and only upto a point. For this 
reason, these estimates serve as indicator to the prospects and probable 

-size of the crop. 
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While it is not possible to frame correct estimates when the crop is 
still in maturing stage, attempts are being made to reduce the time-lag 
between the collection of field to field enumeration and lor crop cutting 
data at the field level and the tabulation and processing thereof. The 
measures being udopted in this regard nrc indicated in the following para-
graphs: 

3. Timely reporting scheme for estimates of area and production. 

In appreciation of the considerable time lag in the availability of esti-
mates of area and production of principal crops and in the light of the press-
ing demand for such data for planning and policy administration, the Minis-
try of Agriculture initiated in 1969-70 a scheme for timely reporting of 
estimates of area and production of principal crops. The basic provision 
of the scheme envisages complete enumeration of one out of 5 villages 
selected at random from each patwaris circle. The enumeration is re-
quired to be done in advance of the period prescribed in the land records 
manual but consistent with the sowing operations of different crops in a 
season. In addition to ensuring the quantum of supervision provided 
for the departmental staff in the manual. a special provision has been made 
in the scheme for augmenting this supervision through appointment of 
whole time statistical staff with a view to ascertaining the type and ex-
tent of errors in collection, compilation, aggregation· and transfer of crop 
areas at different levels. The scheme is intended to furnish reliable esti· 
mates for policy and administration much in advance of the availability 
of estimates or-area based on complete enumeration of all villages. The 
special emphasis on timeliness and accuracy in nearly 20 per cent of the 
villages every year is expected to bring about an overall improvement in 
all the villages over a period of five years. 

The scheme has been taken up for implementatioin in a phased man-
ner. The following statement indicates the year in which the scheme was 
implemented in different States:-

State 

----_._- ---_ .. _------------
Andhra Pradesh 

Assam 

Bihar 

Gujarat 

3653 LS--7. 

Year of 
imple-
mentation 

------- ---------------
1971-72 

1972-73 

1969-70 

1972-73 



Haryana 

Janunu & Kubmir 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

OrislIil 

Punjab 

R.ajasthan 

Tamil Nadu 
Uttar Pradesh 

West Benpl 

90 

1973-74 

1972-73 

1972-73 

1969-70 

----_. _ .. _-----------_ .•. _--_ ..•... "- -.-- ---. 

At present the scheme is in operation in 11 States. Proposals are afoot 
for extending the scheme to the remaining States of Jammu and Kashmir 
and Punjab where there is a complete enumeration agency. There is also 
a modified proposal for extending the scheme to Kerala, Orissa, and West 
Dengal where there is no regular agency for crop enumeration. In the 
States, where the scheme has been in llperation for more than two years, 
experience has shown that it has been possible to obtain estimates of 
area under principal crops during all the three seasons of U etrif, f.lbi and 
summer much ahead of the availability of area through complete (;l1l1DlC-

ration of all villages. 

Another important achievement of ~his scheme if, the strengthening 
of supervision of both area surveys and yield' enumeratk.'Cl by whole time 
statistiacl staff. It has been possible to reduce the tim~)ag in the despatl.'h 
of schedules relating to crop cutting experiments by the primary staft'. 
Based on pa!'tial data relating to crop cutting experim':'nts. thc Stall: Gov-
ernments have been able to make available advance estimates or produc-
tion of pI incipal crops during. all the thrC'r seasons. 

4. New Sch~~ for improvement of crop statistics. 

In addition to the scheme for timely reporting of estimates of area 
and production of principal crops, there i'> also a proposal to stren~then 
the supervision organised by the Natin;"lal Sample Survey Organisation, 
in the Central Government on acreuge enumeration and crop cutting ex-
pcrimc.nts. The proposal in brief provides for inspection of crop area 
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enumeration in a sample of 10,000 village; 5000 will be entrusted to the 
staff of the NSSO and 5000, to whole time statistical sta1I under the 
Stale Governments. In each village, a sample of 2Q SlIfV,CY D1101bers will 
he selected where physical checking of crop acreage will, be ,,~ by the 
supervisory staff in rcspect of cntries made hy the patwaris in the khasra 
registers. In addition, the page totals and crop-wise totals of the areas 
under different crops in the village khasras will also be checked. The 
supervisory staff will also arrange to inspect at harvest about 36,000 
crop cutting expriments spread over different crops. 

The results of supcrvision hy hoth central and stl\t~ ~~ff wouhl serve 
to frame advanc~ estimates of area and production of pr.iocipal crops. 
It will also provide the basis for checking the accuracy of ovcraJl data. 
This would further indicate the directions where lastiJ)g - improvements 
could be effected in the crop estimation system in different States. 

Recommendation (SI. No, 16 Para :.75) 

The Committee observe from thc data placed be fort: them that the 
public distribution system has not been ahle to meet fully the demand" 
of the States for food -while the pressure on the system is increasing on 
account of non-availability of wheat in the open market at the prices 
fixed by Government and the high prices prevailing in the open market 
in respect of rice and coarse grains. They al~o ohserve that the demands 
from the States for their public distribution system arc being met from 
the Central Pool in an ad-hoc manner. The criteria for allotment of 
foodgrains namely seasonal conditions, assessment of crops and prevailing 
market conditioJl'S etc. are ~uch as to leave a verv wide discretion in 
making allotment to individual States. While the Committee appreciate 
the inability of Government to meet the 'increasing demands of the States 
in filII on acocunt of the unsatisfactory stock po~ition, they would recom-
mend that in order to avoid any criticism of the distribution of available 
stocks as between different States ;nfer-.I·t' bein!! nrhitrary, Government 
should evolve certain definite criteria for examinin!! the demand from 
States and for making allotments, !':av, thc assessed requirement of the 
States in terms of population covered by the puhlic distribption system, 
production of foodgrains within the States, the stocks with the Sta.te Gov-
ernment and the Central Government "tock position, the prices obtaining 
in the open market etc. The Committee would like Government to 
evolve these critelia in the light of experience j!;tthered over the years 
and in consultation with State Government. A copv of these criteria 
should be laid on the Table of Honses of Parliamcnt and widely puhlicis-
ed to obviate any misunderstand in!! and gain public support. 
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Reply 01 Govenunent 

The recommendation has been noted. In assessing the relative needs 
of the States and the Union Territories, the following factors are taken 
into accouut:-

(i) Central Government stock position. 

(ii) The estimates of demand received from the State Governments. 

(iii) Seasonal conditions. 
(iv) Assessment of crops. 

(v) Availability of stocks in the States and the prevailing market 
conditions. 

(vi) The prices obtaining in the open market. 

The other criteria taken into account are the level of distribution and 
the actual offtake against the allocations made by the Centre in the past. 

[Ministry of Industry and Civil Supplies (Dcptt. of Civil Supplies and 
Cooperation) O.M. No. 9(8)/74-CSI dt. 15-1-1975] 

Recommendation (SI. No. lO, Para No. 3.4) 

The Committee regret that at present no systematic method is being 
followed for assessing the requirements of sugar for the country and the 
reason given out to the Committee is, hitherto Government had no 
opportunity to make any such assessment. The Committee recommend 
that a suitable method for assessing the requirements of sugar in the coun-
try, not only for consumption in the urban and rural areas but also for 
export. should be introduced so as to facilitate mooningful planning for 
making the requisite quantity of sugar available to the consumers and also 
for f!Vports. . 

Reply of Government 

The Government have noted the observations ()f the Committee. It 
is, however, wished to point out once again thnt sugar has been subjected 
since 1961 to either a complete or a partial control except for a brief 
spell from May 1971 to June 1972. The requirements of sugar durin'! 
the Fifth Plan period have been assessed on the basi!! that controlled con-
ditions will continue· to prevail throughout the Plen period. taking into 
account the estimated increa!!e in popUlation and adoptin~ the same rate 
of increase in the per capita consumption ns had taken olace durin,:! the 
IS-year period. 1955-1970. Until the production of Sugar in the 
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country picks up sufficiently to enable removal of controls on sugar, the 
Government feel that the method for assessing the requirements already 
adopted by them is the best in the circumstances prevailing. 

[Ministry of Industry and Civil Supplies (Department of Civil Supplies 
and Cooperation) O.M. No. 9(l8)/74-CSI dt. 15-1-1975] 

ReeommendatiOn (SI. No. 21, Para No. 3.13) 

"The Committee recommend that Government should review the 
licences and Letters of Intent pending implementation for a 
long time and take 'Steps as necessary in the interest of early 
implementation of licensed capacities. The Committee also 
recommend that year-wise targets may be laid down as is be-
ing done in the case of other industries for licensed capacity. 
instaUed capacity and production and Government should en-
sure that these targets are actually fulfilled." 

Reply of the ~emmeDt 

The Government have already started reviewing the licences and 
letters of Intent which are pending implementation for a lonl! time and 
issued show cause notices for revocation to such parties as have not taken 
any effective steps for implementation. Some licences have in fact been 
already revoked. The Government are continuing their efforts for provid-
ing all possible facilities for early implementation of the licences in other 
cases. 

The Fifth Plan target of Jicencing up to 70 lakh tonnes capacitv has 
already been almost covered. in the context of the lar.l!e number of 
licence applications received in 1973-74 and the policy of the Government 
to dispose of the applications within a period of 90 days as far a'S possible. 
Tn the circumstances, there is highly any scope at this stal!e for fixing year-
wise targets as proposed by the Committee. Further, fresh difficulties 
have arisen in that the cost of settinl! up a new '!mj!ar factory of 1.250 
tonnes capacity has risen steadily and now exceeds Rs. 7 crore!! as against 
nhout Rs. :3 to Rs. 3.5 crores over 11- years apo. Consequently. the 
Ministry of Agriculture set up a Committee to examine the position and 
make recommendations for renderin/! the new unit!! economically viable. 
The Committee has submitted its report and it is presently under examina-
tion of the Government. 

rMinistry of Industry and Civil Supplies (Deptt. of Civil SupoJies and Co-
operation) O.M. No. 9(1R)/74-CST dt. 15-1-1975] 



mArTE1rv 
RECOMMENDATIONS IN RESPECT OF WHICH FINAL REPLIES 

OF °GOVERNM"ENT ARE STILL AWAITED 

Recommendation (&1. No. 56, Para No. !.!6) 

The Committee welcome the efforts being made for increasing the 
stock level of kerosene at consuming centres, cutting down delays enroute, 
opening of retail outlet pumps for distribution and the proposal to colour 
kerosene with a view to prevent its misuse. The Committee would, how-
ever m.1! to point out that the existing system of distribution of kerosene 
in the rural and remote areas is most inadequate and this commodity, if 
at all available, sells at a price much above the retail price fixed by 
Government. The Committee recommend that Government may w<'Irk 
out a model system of distribution of kerosene, particular~ in the rural 
and remote areas of the country, and commend it to the State Governments 
for adoptation to suit local conditions. 

Reply of Gnvemment 

Noted. A scheme is being formulated in com;ultation with the oil 
companies which will be commended to the Stete Governnlcnts for adop-
tation keepinf! in view the local conditions. A copy of the o.scheme will 
be forwarded to the Committee for their information as ~oon as it is 
finalised. 

[Ministry of Industry and Civil ~upp1ies (Deptt. of Civil Supplies and 
Cooperation) O.M. No. 9(18)/74-C'SI dt. 15-1-1975.] 

ReCfl.mmendetion (SI. Nfl. 62. Para Nfl. 6.~U) 

The Committee do not agree with the vkw expressed hefore them 
that the countries' natural forest resources have been fully committed for 
the paper industry. The Committee would ]ike Government -to make a 
survey of the forest wealth of the country with a view to locate pockets 
wher~ raw material for making paper pull" stilT lies untapped and to harnes!; 
the same for the industry so as to meet growing requirements of paper in 
the country. 
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Reply of Govemment 

The matter has been taken with the Ministry of Agriculture who are 
concerned with the survO"I of forest resources in the country. 

[MiBislry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperation) O.M. No. 9(18)/74-CSI dt. 15-1-1975.] 

Recommendation (51. No. 63, Para No. 6.34) 

The Committee need hardly emphasise the importance of coordinated 
research and development work on paper and pulp industry. The Com-
mittee note that the Government are thinking of setting up a Research 
and Development Board on paper and pulp industry for coordinating and 
formulating general policy on research and development. They recom-
mend that no time should be lost in setting up such B coordinating body 
so that an integrated and result-oriented research programme may be 
launched in the field of paper and pulp industry at the earliest. 

Reply of Govemment 

The organisational arrangement for the proposed Research and Deve-
lopment Institute haS" since been further considered. Various alternatives 
are being thought of. A final view in the matter is expected to be taken 
shortly. 

{Ministry of Industry and Civil Supplies (Deptt. of Civil .Supplies and 
Cooperation) O.M. No. 9(18)/74-CSI dt. 15-1-1975.] 

Recommendation (SI. No. 72, Para No. 6.64) 
, 

It is admitted that the existing channels of distribution of controlled 
cloth namely mms' retail shops. cooperatives, Super Bazan; and tair price 
shops etc.~lJ(f""not have adequate retail outlets to replace the traditional 
channels and reach the cloth to the weaker sections of soci~tJy both in the 
urban and in the rural areas. It is also admitted that at present Central 
Government have no machinery to keep a check on the distribution 
machinery to ensure that the controlled cloth actually reaches the sections 
of society for which it is meant. The Committee have a doubt whether 
even the limited quantity of controlled cloth produced -at present, is reaUy 
distributed to the COn<iumers at the controlled rates through the existing 
distribution channels. During their tours, the Committee received general 
compleints about the non-availability of the controlled cloth both in urban 
as well as in rural areas. The Committee feel that at present a large 
quantity of controlled cloth gets diverted to unauthorised channels. The 
Committee would suggest that Government should have an independent 
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18vestigation made by one of their own economic intelligence agencies as 
to who are the actU6l beneficiaries of the controlled cloth scheme and in 
the light of the facts gathered review the existing channels of distribution. 

Reply of Government 

The National Council of Applied Economic Research has taken up a 
study on the marketing of controlled cloth with the objective of gathering 
factual information on the socio-economic characteristies of the bUYl!rs/ 
users of this cloth with the ultimate objective to build up the profile of 
a consumer/buyer of controlled cloth. A review of the scheme of distri-
bution of controlled cloth would be taken up as soon as the results of 
the study of the Council become available. 

[Ministry of Industry and Civil Supplies (Deptt. of Civil Supplies and 
Cooperation) O.M. No. 9(18)/14-CSI dt. 15-1-1975.] 

NJoW Drun; 

March ] 2, 1975. 
Plza/~lIIi~, -21~-1·Rt)(~{Saka) 

R. K. SINHA, 
Chairman, 

Estimates Committee. 



Analysis of ,IN a&'Um taM" by GOfJemmm, on ,IN r,"""mmdaliop/s cotllGin«l in Ute 
SiJay-first R'JIOrt of &,imatlS Committ. (Fi/th Loll SabIuJ). 

I. Total number of recoDUnCndationl 

II. Recouunendations which have been accepted by Goveu.ment (UCU 
recommendations at SI. Nos. 1,5,6, 7, 8, 51, 10, II, la, 14, 18. 19, aa, 
as, a6, a5l, So. SI, 3a,34, lS, S6, 37, 38, 39, 40, 41,.p, 43, 44, 46· 47. 
48, 49, so, 51, sa, 54, 55, 57, 58, 59, 60, 61, 64. 6,. 66. 68, 69. 71, 73. 
74,75, 76, 71, 71, 79, 80, 81, 8a and 83 , 

Number 

Percentage to total 

III. Recommendations which the Committee do not desire to pursue in 
view of the Government's replies (tid. recommendations at 81. NO'. 
3.4.13.15.17.23.24.27.28.33.45.53.67. and?O 

Number 

Percentage to total 

IV. Recommendations in respect of which replies of Government have not 
been accepted by the Committee (ud, recommendations at SI. Nos. 2. 
16. 2.0. & 21) 

Number 

Percentage to total 

,V. Recommendations in respect of which final replies of Government are 
still awaited (fJide recommendations at 81. Nos. 56.62. 63 and 7a. 

Number 

Percentage to total 
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